07.01.2019 1

CONTENTS

Sixteenth Series, Vol. XXXV, Sixteenth Session, 2018-2019/1940 (Saka)
No. 16, Monday, January 7, 2019/Pausha 17, 1940 (Saka)

SUBJECT PAGES
ORAL ANSWER TO QUESTION
Starred Question Nos. 361 12-17

WRITTEN ANSWERS TO QUESTIONS
© Starred Question Nos. 362 to 377 18-96
and 379 to 380

&Unstarred Question Nos. 4141 to 4154,
4156, 4158 to 4162, 4164 to 4167, 4170 to
4172, 4174 to 4179, 4181 to 4184, 4186 to
4187, 4189 to 4192, 4194 to 4209, 4211 to
4213, 4217 to 4218, 4221 to 4225, 4227 to
4233, 4235 to 4239, 4241 to 4259, 4261 to
4269, 4271 to 4295, 4297 to 4301, 4303 to
4305, 4307 to 4336, 4338 to 4344, 4346 to
4362, 4364 to 4366 and 4368 to 4369 97-550

Starred Question N0.378 was deleted due to suspension of Member from the services of the House under
Rule 374A.

& Unstarred Question Nos. 4155, 4157, 4163, 4168, 4169, 4173, 4180, 4185, 4188, 4193, 4210, 4214-4216,
4219, 4220, 4226, 4234, 4240, 4260, 4296, 4302, 4306, 4337, 4345, 4363, 4367 and 4370 were deleted due to
suspension of Members from the services of the House under Rule 374A.

Unstarred Question No. 4270 was deleted under Rule 47 of Rules of Procedure and Conduct of Business in Lok
Sabha.



07.01.2019
PAPERS LAID ON THE TABLE 552-568

DEPARTMENTALLY RELATED STANDING COMMITTEES
Summary of work 569

PARLIAMENTARY COMMITTEES (OTHER THAN
FINANCIAL AND DRSCs)
Summary of Work 569

COMMITTEE ON VIOLATION OF PROTOCOL NORMS AND
CONTEMPTUOUS BEHAVIOUR OF GOVERNMENT OFFICERS
WITH MEMBERS OF LOK SABHA

6™ to 8" Reports 569-570

JOINT COMMITTEE ON CITIZENSHIP (AMENDMENT) BILL, 2016
Report 570

COMMITTEE ON PAPERS LAID ON THE TABLE
38" and 39" Reports 570

STANDING COMMITTEE ON AGRICULTURE
(i)64" and 65" Reports 571
(ii)Statements 572

STANDING COMMITTEE ON DEFENCE
44" to 49" Reports 573-574

STANDING COMMITTEE ON FOOD, CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION
Statements 575



07.01.2019

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS

26" Report

STANDING COMMITTEE ON URBAN DEVELOPMENT

STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS
Action Taken Report

24" Report

STANDING COMMITTEE ON COMMERCE

147" and 148" Reports

STATEMENTS BY MINISTERS
(i(a) Status of implementation of the recommendations

(b)

contained in the 21 Report of the Standing
Committee on Petroleum and Natural Gas on Action
Taken by the Government on the recommendations
contained in 18" Report of the Committee on
Demands for Grants (2017-18) pertaining to the
Ministry of Petroleum and Natural Gas

Status of implementation of the recommendations
contained in the 25" Report of the Standing
Committee on Petroleum and Natural Gas on Action
Taken by the Government on the recommendations
contained in 23" Report of the Committee on
Demands for Grants (2018-19) pertaining to the
Ministry of Petroleum and Natural Gas

Shri Dharmendra Pradhan

575

576

576

577

578

578-579



07.01.2019

(ii)

(iii)

(iv)

(v)

Status of implementation of the recommendations
contained in the 289" Report of the Standing
Committee on Industry on the Credit Linked Capital
Subsidy Scheme (CLCSS) pertaining to Ministry of
Micro, Small and Medium Enterprises (MSME)

Shri Haribhai Chaudhary

Status of implementation of the recommendations
contained in the 261 Report of the Standing
Committee on Transport, Tourism and Culture on
Demands for Grants (2018-2019) pertaining to
Ministry of Tourism

Shri Alphons Kannathanam

Status of implementation of the recommendations
contained in the 139" Report of the Standing
Committee on Commerce, on 'Impact of Goods and
Services Tax (GST) on Exports' pertaining to the
Department of Commerce, Ministry of Commerce
and Industry

Shri C.R. Chaudhary

Orders placed and Orders in Pipeline for HAL

Shrimati Nirmala Sitharaman

MOTION RE: 59" REPORT OF BUSINESS ADVISORY
COMMITTEE

579

580

580

581-582

583



07.01.2019 5

MATTERS UNDER RULE 377 584-621
(i) Need to run a new train service from Ahmedabad to
Haridwar
Shrimati Jayshreeben Patel 585
(i) Regarding increasing incidence of drug abuse among
youth
Shri Anurag Singh Thakur 586

(iii) Regarding laying of Barwadih-Chirimiri railway line

Shri Sunil Kumar Singh 587-588

(iv) Regarding safeguarding the reservation rights of
Scheduled Castes

Shri Rattan Lal Kataria 589-590
(v) Need to increase the creamy layer income limit for
OBCs
Shri Laxmi Narayan Yadav 591
(vi) Regarding levying of GST on service providers
Dr. Udit Raj 592
(vii) Need to absorb para teachers in Jharkhand as primary
teachers

Shri Bidyut Baran Mahato 593-594



07.01.2019

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

Need to start Lohna Road to Muktapur new rail line
project in Bihar

Shri Kirti Azad

Regarding giving clearance to railway projects in Godda
Parliamentary Constituency, Jharkhand

Shri Nishikant Dubey

Regarding merger of SBI branch with another branch in
Palamu, Jharkhand

Shri Vishnu Dayal Ram

Regarding promotion of tourism in Karnataka

Kumari Shobha Karandlaje

Need to make Kali river, a tributary of river Ganga,
pollution free

Shri Rajendra Agrawal

Regarding pay scale of ad hoc teachers of Rashtriya
Sanskrit Sansthan, Jammu

Shri Jugal Kishore
Need to provide loan to farmers in Maharashtra

Shri Rajeev Satav

595

596-597

598

599

600

601

602



07.01.2019

(xv)

(xvi)

(xvii)

(xviii)

(xix)

(xx)

(xxi)

(xxii)

Regarding creation of Land Bank of closed Central
Public Undertakings

Shri S.P. Muddahnume Gowda

Need to revive two units of Hindustan Paper
Corporation in Assam

Kumari Sushmita Dev
Need to declare cyclone ‘Gaja’ as a national tragedy
Dr. K. Gopal

Regarding finalization of National Register of citizens in
Assam
Prof. Saugata Roy

Regarding closure of ATM machines

Shri Dinesh Trivedi

Regarding implementation of National Food Security
Act in Odisha

Shri Bhartruhari Mahtab

Regarding renaming of Madurai International Airport

Shri Rahul Shewale

Regarding increasing salary of Mini-Anganwadi
teachers
Shri Bheemrao B. Patil

603

604

605-608

609

610

611

612

613



07.01.2019 8

(xxiii)  Regarding quality of construction on Vadakkancherry
Mannuthy stretch of NH- 544

Dr. P. K. Biju 614-615
(xxiv)  Regarding limit of shishu loan
Shrimati Supriya Sadanand Sule 616-617

(xxv) Regarding incident of mob lynching in Nalanda, Bihar

Shri Rajesh Ranjan 618

(xxvi)  Need to include Lohar Caste of Bihar in the Scheduled
Tribes list in the State

Shri Kaushalendra Kumar 619-620

(xxvii) Regarding non-utilization of Punalur-Schenkottah
railway route

Shri N. K. Premachandran 621

SUSPENSION OF MEMBERS FROM THE SERVICES
OF THE HOUSE UNDER RULE 374A 622-623

NATIONAL COUNCIL FOR TEACHER EDUCATION
(AMENDMENT) BILL, 2018 651-653
(Amendment made by Rajya Sabha)
Amendment Agreed to 653



07.01.2019

RIGHT OF CHILDREN TO FREE AND COMPULSORY
EDUCATION (AMENDMENT) BILL, 2018
(Amendment made by Rajya Sabha)
Amendment Agreed to

PERSONAL LAWS (AMENDMENT) BILL, 2018
Motion to Consider

Shri P.P. Chaudhary

Shri Kalyan Banerjee

Shri Bhartruhari Mahtab

Shri B. Vinod Kumar

Shri Asaduddin Owaisi

Shri Md. Badaruddoza Khan

Clauses 2 to 6 and 1

Motion to Pass
DISCUSSION UNDER RULE 193

National calamities in various parts of the country
Shri Bhartruhari Mahtab

ANNEXURE -1

Member-wise Index to Starred Questions
Member-wise Index to Unstarred Questions

ANNEXURE -1l

Ministry-wise Index to Starred Questions
Ministry-wise Index to Unstarred Questions

654-656
656

657-675
657

657-660,
672-673
661-662

663-664
665-666
667-669
670-671
674-675

675

676-677

678
679-683

684
685



07.01.2019

OFFICERS OF LOK SABHA

THE SPEAKER

Shrimati Sumitra Mahajan

THE DEPUTY SPEAKER

Dr. M. Thambidurai

PANEL OF CHAIRPERSONS
Shri Arjun Charan Sethi
Shri Hukmdeo Narayan Yadav
Shri Anandrao Adsul
Shri Pralhad Joshi
Dr. Ratna De (Nag)

Shri Ramen Deka
Shri Konakalla Narayana Rao
Shri K.H. Muniyappa
Dr. P. Venugopal

Dr. Kalraj Mishra

SECRETARY GENERAL

Shrimati Snehlata Shrivastava

10



07.01.2019 11

LOK SABHA DEBATES

LOK SABHA

Monday, January 7, 2019/Pausha 17, 1940 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]



07.01.2019

(Q. 361)
... (Interruptions)
AT 37E8T : TAEHR AT B
... (Interruptions)
HON. SPEAKER: Now, Question Hour.
... (Interruptions)
HON. SPEAKER: You cannot raise anything now. Please sit.

... (Interruptions)

12
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11 01 hrs

ORAL ANSWER TO QUESTION

HON. SPEAKER: Q.No. 361 — Shrimati Meenakashi Lekhi.
She is not there.

... (Interruptions)

11 01 %~ hrs

At this stage, Shri K. N. Ramachandran, Shri Gaurav Gogoi,
Shri Naramalli Sivaprasad and some other hon. Members
came and stood on the floor near the Table.

HON. SPEAKER: Dr. A. Sampath.

... (Interruptions)

(Q. 362)
HON. SPEAKER: Q. No. 362 — Shri Mallikarjun Khargeji.
... (Interruptions)

HON. SPEAKER: Hon. Minister — Q.No. 362.

TG TG ST, 3T SR THT Ueel IR IRV
... (Interruptions)
HON. SPEAKER: No supplementary is there.

... (Interruptions)



07.01.2019

HON. SPEAKER: Please go to your seats. This will not do.
... (Interruptions)
HON. SPEAKER: | am warning you. Please do not do this.

... (Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 12 o’clock.

11 02 hrs

The Lok Sabha then adjourned till Twelve of the Clock.

14
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12 00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.

(Hon. Speaker in the Chair)

120 > hours

At this stage, Shri K. N. Ramachandran, Shri Naramalli Sivaprasad and some
other hon. Members came and stood on the floor near the Table.

TR STEAET : HFHIY HERIUT, J37 I fawall R 9o qedl & T wRedle
T BT UTH g% & I & Al Fecdqui &, JeTY g7iep foTq 31T & driarel §
GaY Sl 39D el 81 1 AMell Pl 3T IR IR IS T el 8l
SafeTq H TR SReciTe b febedt ot emT b fof SrgHfcr T 78l &1 8l
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12 01hrs
PAPERS LAID ON THE TABLE

HON. SPEAKER: The House will now take up Papers to be laid on the Table.
THE MINISTER OF PETROLEUM AND NATURAL GAS AND MINISTER OF
SKILL DEVELOPMENT AND ENTREPRENEURSHIP (SHRI DHARMENDRA
PRADHAN): | beg to lay on the Table a copy each of the following papers
(Hindi and English versions) under sub-section (1) of Section 394 of the
Companies Act, 2013:-

(1) A copy of the Review by the Government of the working of the GAIL (India)
Limited, New Delhi, for the year 2017-2018.

(2) Annual Report of the GAIL (India) Limited, New Delhi, for the year 2017-
2018, along with Audited Accounts and comments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No. LT 10562/16/19]

ST 3R AR HATT P 16T HAT (4} T FHAR TER): H11 eI H8I<T,
HHART 5T T 1A, 1948 &Y GRT 97 Y SU-GRT (4) B A HHART 5T
T (P FATET 19, 2018 S 16 JelTs, 2018 P HR b IS0 H AT
AT ATBIL. 650(37) § UebTHRI §U o, T Ueb TfeT (f&=aT oI SRS Heepvur) FHT
Ucel IR T g

[Placed in Library, See No. LT 10563/16/19]
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THE MINISTER OF STATE OF THE MINISTRY OF CULTURE AND
MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): | beg to lay on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) of the Gandhi
Smriti and Darshan Samiti, New Delhi, for the year 2017-2018.
(ii)) A copy of the Annual Accounts (Hindi and English versions) of the Gandhi
Smriti and Darshan Samiti, New Delhi, for the year 2017-2018, together with
Audit Report thereon.
(iii) A copy of the Review (Hindi and English versions) by the Government of
the working of the Gandhi Smriti and Darshan Samiti, New Delhi, for the year
2017-2018.

[Placed in Library, See No. LT 10564/16/19]
(2) (i) A copy of the Annual Report (Hindi and English versions) of the Victoria
Memorial Hall, Kolkata, for the year 2016-2017, alongwith Audited Accounts.
(ii) A copy of the Review (Hindi and English versions) by the Government of
the working of the Victoria Memorial Hall, Kolkata, for the year 2016-2017.
(3) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (2) above.

[Placed in Library, See No. LT 10565/16/19]
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(4) (i) A copy of the Annual Report (Hindi and English versions) of the Centre
for Cultural Resources and Training, New Delhi, for the year 2017-2018, along
with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions) by the Government of
the working of the Centre for Cultural Resources and Training, New Delhi, for
the year 2017-2018.

[Placed in Library, See No. LT 10566/16/19]

(5) (i) A copy of the Annual Report (Hindi and English versions) of the
Vrindavan Research Institute, Vrindavan, for the year 2015-2016, alongwith
Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the Government of
the working of the Vrindavan Research Institute, Vrindavan, for the year 2015-
2016.
(6) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

[Placed in Library, See No. LT 10567/16/19]
(7) (i) A copy of the Annual Report (Hindi and English versions) of the Sangeet
Natak Akademi, New Delhi, for the year 2017-2018, alongwith Audited

Accounts.
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(ii) A copy of the Review (Hindi and English versions) by the Government of
the working of the Sangeet Natak Akademi, New Delhi, for the year 2017-
2018.

[Placed in Library, See No. LT 10568/16/19]

(8) A copy of the National Monuments Authority Hertiage by-laws of Centrally
Protected Monument Amjad Ali Shah’s Mausoleum at Hazratganj, Lucknow,
Bye-laws 2018 (Hindi and English versions) under sub-section (6) of Section
20E of the Ancient Monuments and Archeological Sites and Remains Act,
1958.

[Placed in Library, See No. LT 10569/16/19]

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION
(SHRI ARJUN RAM MEGHWAL): | beg to lay on the Table a copy each of the
following statements (Hindi and English versions) showing Action Taken by the
Government on the assurances, promises and undertakings given by the
Ministers during various sessions of Fifteenth and Sixteenth Lok Sabhas:-
FIFTEENTH LOK SABHA

1. Statement No. 28 Eighth Session, 2011

[Placed in Library, See No. LT 10570/16/19]
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2. Statement No. 26 Tenth Session, 2012

[Placed in Library, See No.

3. Statement No. 18 Fifteenth Session, 2013-14

[Placed in Library, See No.

SIXTEENTH LOK SABHA
4. Statement No. 16 Third Session, 2014

[Placed in Library, See No.

5. Statement No. 15 Fourth Session, 2015

[Placed in Library, See No.

6. Statement No. 13 Fifth Session, 2015

[Placed in Library, See No.

7. Statement No. 12 Sixth Session, 2015

[Placed in Library, See No.

8. Statement No. 10 Seventh Session, 2016

[Placed in Library, See No.

9. Statement No. 10 Eighth Session, 2016

[Placed in Library, See No.

10. Statement No. 9 Ninth Session, 2016

[Placed in Library, See No.

20

LT 10571/16/19]

LT 10572/16/19]

LT 10573/16/19]

LT 10574/16/19]

LT 10575/16/19]

LT 10576/16/19]

LT 10577/16/19]

LT 10578/16/19]

LT 10579/16/19]
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11. Statement No. 7 Tenth Session, 2016

[Placed in Library, See No. LT 10580/16/19]
12. Statement No.7 Eleventh Session, 2017

[Placed in Library, See No. LT 10581/16/19]
13. Statement No. 5 Twelfth Session, 2017

[Placed in Library, See No. LT 10582/16/19]
14. Statement No. 4 Thirteenth Session, 2017-18

[Placed in Library, See No. LT 10583/16/19]
15. Statement No. 3 Fourteenth Session, 2018

[Placed in Library, See No. LT 10584/16/19]
16. Statement No. 2 Fifteenth Session, 2018

[Placed in Library, See No. LT 10585/16/19]

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES (SHRI C.R. CHAUDHARY): |
beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions) of the National

Institute of Design, Ahmedabad, for the year 2017-2018, along with Audited
Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Design, Ahmedabad, for the year 2017-
2018.

[Placed in Library, See No. LT 10586/16/19]
(2) (i) A copy of the Annual Report (Hindi and English versions) of the National

Centre for Trade Information, New Delhi, for the year 2017-2018, along with

Audited Accounts.
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(ii) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Centre for Trade Information, New Delhi, for the
year 2017-2018.

[Placed in Library, See No. LT 10587/16/19]
(3) (i) A copy of the Annual Report (Hindi and English versions) of the India

Trade Promotion Organisation, New Delhi, for the year 2017-2018, along with
Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government of
the working of the India Trade Promotion Organisation, New Delhi, for the year
2017-2018.

[Placed in Library, See No. LT 10588/16/19]
(4) (i) A copy of the Annual Report (Hindi and English versions) of the Shellac

and Forest Products Export Promotion Council (formerly Shellac Export
Promotion Council), Kolkata, for the year 2017-2018.

(ii) A copy of the Review (Hindi and English versions) by the Government of
the working of the Shellac and Forest Products Export Promotion Council
(formerly Shellac Export Promotion Council), Kolkata, for the year 2017-2018.

[Placed in Library, See No. LT 10589/16/19]
(5) (i) A copy of the Annual Report (Hindi and English versions) of the Basic

Chemicals Cosmetics and Dyes Export Promotion Council (CHEMEXCIL),

Mumbai, for the year 2017-2018, along with Audited Accounts.
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(ii) A copy of the Review (Hindi and English versions) by the Government of
the working of the Basic Chemicals Cosmetics and Dyes Export Promotion
Council (CHEMEXCIL), Mumbai, for the year 2017-2018.

[Placed in Library, See No. LT 10590/16/19]
(6) (i) A copy of the Annual Report (Hindi and English versions) of the

Chemicals and Allied Products Export Promotion Council (CAPEXIL), Kolkata,
for the year 2017-2018, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government of
the working of the Chemicals and Allied Products Export Promotion Council
(CAPEXIL), Kolkata, for the year 2017-2018.

[Placed in Library, See No. LT 10591/16/19]
(7) (i) A copy of the Annual Report (Hindi and English versions) of the Plastics

Export Promotion Council, Mumbai, for the year 2017-2018, along with Audited
Accounts.
(ii) A copy of the Review (Hindi and English versions) by the Government of
the working of the Plastics Export Promotion Council, Mumbai, for the year
2017-2018.

[Placed in Library, See No. LT 10592/16/19]
HRETUT HATT & IS H3AY (SF. FequTer R48): FH- aredrer qeled, § fFfaRad
TS FHT Yol IR Il .-
(1)  Sfeter U8 BT ofidoiet IaRict, 8eviaTe & 9y 2017-2018 & aTfies oimal

T Uep Ufer (fawat TIT SISt ARehRuT) TeIT 37 O <IRgT uxieT ufdad |

[Placed in Library, See No. LT 10593/16/19]
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)

(4)

(2) (W) HITHT SANIE A9 Jg FaR(S!, SvEE S a¥ 2017- 2018 &

aTfiep Ufcrde &t Ue Uiy (Bt oI RIS TR

(&) HIAFT JANE el S IFarid!, gReE & a¥ 2017-2018 &
aiffes oRamel & U Hfr (Bl qor SRSl |¥asun) dor S W)
RETYRIET Hfcde |

() HISTT STSTe Feel S5 IfaRict, 8evEe & a¥ 2017-2018 &
PRIGRUT DT TRPR GIRT FHIET DT Uep UfeT (fEwat T=IT IS FDhRuT) |

[Placed in Library, See No. LT 10594/16/19]

(UP) SfETT REICYC 3Th CaIciroil T, Tar & ¥ 2016-2017 & T
gfcraes dhf Uap Ufer (favt TIT ISt Hwenvu) |

(@) SRS SEICYT AT Caleirolt M, Mar & g 2016-2017 < dTftich
oRETRN BT U Ufer (f&wa) e SISl Tepxun) qeiT S R IRITaIerT
mferde |

(c1T) SFeTT SIeye ATt SelatSil T, e &b gy 2016-2017 & BRIBRUT
I TRBR GIRT THIET DT Uep U (BT ToIT RS TR |

[Placed in Library, See No. LT 10595/16/19]

() 3METT I 3 Calciall AU, TS H a9 2017- 2018 &
aTfes ufcrae ot U ufer (Bl qour ofslt Aaon)|

@) 3METT SEITYL T Calalall AT, A4S & ay 2017-2018 & aATND
oIgTRN &t U Ufer (fRw<i) e 3iio Tapvun) der S R IRITaNIeT
gfede |
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() 3T FIeYge ATh Caleiiol AUS, UGS &b g¥ 2017-2018 &

PRIDRUT DT TRBR GIRT THIET DT Uep TieT (et ToIT ST FRhu) |

(5) IR (4) 7 IfeeTRIT THAT DT THT Il W I H g fdeT=a & PRUT 21 Tt
&1 foaRuT (feest T SISt )|

(6)

(7)

[Placed in Library, See No. LT 10596/16/19]

(Uh) ST SECITTT 3T calaiiol (SRS TheT 3T A1), gaTe &b ay

(Tp)

(aT)

2017-2018 o d1f¥es Tfciaa <l Ue UfeT (fEw<T AT STSIT FEenvur) derm
ORITIRIErT oy |

ST REICYT AT CaIcirol (31T Tt AT A1),

GISTE D I 2017-2018 D DHRIBRUT T TRDR GRT FHI&T bl b Hfer
(Rt oI SIS PR |

[Placed in Library, See No. LT 10597/16/19]

1S i amifeafIT ST (e I5), a=Ts & a¥ 2017-2018 &
aTfYep Ufcrde & U Ufr (iRt T SRISIT TRPRUT) T eRgTuRIfard
Ry |
IS 3w emifefim ¢ (et dH), 915 & a¥ 2017-2018 &
PRIGRUT T TRBR GIRT FHTET BT Uep Ufer (fBwal T ST T |

[Placed in Library, See No. LT 10598/16/19]
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(8) (Ub) aIS ATk AR e (AT A5H), PR S af 2017-2018 B
a1 ufcrdee B U Uiy (iRt ToIT RIS FRpRUT) TAT eRgTaRifard
o |

@) S A spifeadm ST (AT I9), YR $ ad 2017-2018 &
PRIBRUT T TRBR GIRT FHTET DT Ueh TfeT (Frl ;T SIS FEh) |

[Placed in Library, See No. LT 10599/16/19]
(9) (TP) IS HATEAHh e AT BYRT, SR b g9 2015-2016 &b
a1 Ufcrae P Uep UfeT (Rt AT SIS HXhRoT) TAT TETaRIfard

o |

(@) IR Areafie Riar AR BIQRT, SRR & a¥ 2015-2016 &
PRIGRUT P IRBR GRT FHIET & R F fqavor (et qor @i

HEPN) |

(10) IHh (9) H IfeetRae FAT BT FHT UeeT W W& H &Y fder=a & HRu &9+
AT foaRor (&<t 2T SRS FFHR) |

[Placed in Library, See No. LT 10600/16/19]
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(11)

(12)

(13)

(14)

Refereper i, el & af 2017-2018 & d1fSiep oi@T3l Y Teb Hfel
(Rt ToIT SRS TREHROT) TAT S WX oRGToRIeT Hferdad |

[Placed in Library, See No. LT 10601/16/19]
(Tep) el TfT 3IR &2 wffey, =7 fawett & af 2017-2018 & AT

gfcrdeT T T UfT (el oIt 3RISiT Fa) |

@) e Hiy 3R g |ffa, 98 fieelt & a¥ 2017-2018 & A
oIgTRN &t U Ufer (fRw<i) eI 3o Tapvun) deim S R SIRITaRIer
yfcrae |

(cf1T) el AT ofR & |ffer, 78 et & af 2017-2018 & HRIBRT B
IRBR GRT FHIET T T Ui (B qUT SRS FAFHR) |

[Placed in Library, See No. LT 10602/16/19]
(Uep)  roite et FaRicT, A9 f&ext & af 2017-2018 o arfies

gferded B U Ufer (fawal e RIST FRawu) |

(@) IISiE T JFERIE, IAT fde b a¥ 2017-2018 & PRIBRUT bl
ARBR GIRT FHIET T T Ui (B qUT SRS FFhR) |

[Placed in Library, See No. LT 10603/16/19]
(Tp) TR IFERIST, TR b a9 2017-2018 & aTftiep Tfcdad & W

gfer (few<t AT S Hehvvn) |

@) AR RIS, TR P g¥ 2017-2018 & HRIBRU Pl TRDR GI]]
FHYET T U UfT (Rt oI SRS TR |

[Placed in Library, See No. LT 10604/16/19]
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(15) (Tb) Aol FMAARIST 3iith fedrel yeer, e & a¥ 2017-2018 & arfie
gfcraes &t U Ufer (fawat TIT SISt Henvu) |
(@) dgeT JFARICT 3iw f&ATaer ueer, REeT & av 2017-2018 & drfiies
oTRETRT BT U Ufer (f&wa) em SISl Tepxun) deim S R IRITaIer
gferae |
(T1T) el ATt 3T feareret TaeT, el & g 2017-2018 & BrRIHRu
I TROR GIRT THIET DT Uep U (BT ToIT RS TR |

[Placed in Library, See No. LT 10605/16/19]
(16) (V) HEHT el STeRiseT o<l forafoener, aaf 6 9w 2017- 2018 &

aTfiep Ufcrae &t Ue Uiy (Rl ToIT RIS TDhR0T) AT eRITIRIAIT el
@) FerET el iR et frufdener, auf & af 2017-2018 &
PRIGRUT T IRBR GIRT FHTET BT Uep Ufer (fewal T ST FTehson)|

[Placed in Library, See No. LT 10606/16/19]

(17) (o) faafeemery sFar 3T, 71 faeel & a¥f 2017-2018 &
aTfiep Ufcrae &t Uep Uiy (Rt oI IS IRahu) |
@) frafdene srer ST, 78 fieel & af 2017-2018 & a1 a3l

T Uep Uy (< T SIS FRRUT) TRIT S UR olRATIRI&ET Hfcided |

(c1) Frafeener srer ST, 7S fieet! & av 2017-2018 &

PRIGRUT DT TRPR GIRT THIET T Ty TfeT (Bt TAT ST A

[Placed in Library, See No. LT 10607/16/19]
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(18)

(19)

(20)

(Uep)  SfeRT el erTeT 3o gfafict, 7% fecet g 2017- 2018 &
aTfiep ufcraes &t e Uiy (Bl qerm oRSly Aanwun))|

(@) ST el Ao i gFaRiS, s fieelt & a¥ 2017-2018 &
PIIBRUT DT AROR GIRT FHIET DT T UfeT (el TuT 3RS JEa) |

[Placed in Library, See No. LT 10608/16/19]

SSNtaster (sfeam forfiee ok aa wmee faenT Faer & S af
20182019 & T gT AHSITT ST bl e HfeT (fameit TouT SIS Teehvvr) |

[Placed in Library, See No. LT 10609/16/19]
o faafqener ififFad, 2009 &t ORT 43 & IT-GRT (2) F IFFT

SRR AT HRIPUHAR/TS /.. 595/17/3272 ST 3 3, 2018 b
HIRT & oA H FhI1er gs off T S ek el [arfaermer & sregmee
AT 3, 21, 5, 20, 25, 26, 27, 28, 29 3R 7 I Wef¥d 7, Pt v ufey (et
AT ST FER) |

[Placed in Library, See No. LT 10610/16/19]

(21) frafdemera srjer STRINT I T™, 1956 &1 &RT 28 & 3fcHid f=ferRad

STTRRITTRN Y T TIfRY (FRlY T Sl ) -
(Uep) frafdene areM A (W.fherdiga .Sl feilt geM &xa & forg
G JFD IR i) (TERT G faf*Re, 2018, S 18 3iheR, 2018 B

TR & IS0 F SRR F. Th.4. 1-1/2002(F )i (Fumars. 1)
1A I 5 TR 8T 2l
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@n fraferem srem smar (W.ihadadl foff vem o= & fow
A JFeh 3R UfshaT) (T8l Weier) fafiae, 2018, ST 27 3R,
2018 & 9RT & I § SARRTET F. Th.F. 1-1/2002(H 0T
(IR, 1) AegH. 1l H FebTfrd §U 2

[Placed in Library, See No. LT 10611/16/19]
(22) (W)  SfSTT SEICYC 3T Ueaies ¥eel, M & a¥ 2016-2017 &P aTfid

gfcraes dhf U Ufer (fawat TIT SISt HehxuT) TRl aTaRIfard oy |
@) IfETT FITTT i TeaiRe ITel, Ml & a¥ 2016-2017 &
PIIBRUT DT AROR GIRT FHIET T T UfeT (el TT 3RSiT JFa) |

(23) IWH (22) H SfeIRIT UAT BT AT et W @ H §Y fder= & HRUT 9+
AT foaRor (BT AT SRS FRHR) |

[Placed in Library, See No. LT 10612/16/19]
(24) (D) IR HERAS i fheTraIftharet e, 78 faeelt & a¥

2016-2017 & dT¥® HfkeT df T Ui (Bl ToIm Sl TRahur)
AT SRITONITArT R |

@) e Brefiet 3T fhetiifthdret T, 13 ety & ¥ 2016-2017 &
PRIGRUT T TRBR GIRT FHTET BT Ueh TfeT (ferl AT STST T |

(25) SIUUH (24) H SfeARaT Tl I THT Ueel WR T H §Y fder= & PR qoriy
AT foaRor (&<t AT SRS FHR) |

[Placed in Library, See No. LT 10613/16/19]
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(26) (WD) ST BRI 3fTh feveiRder R, 718 fieatt & ay¥ 2016-

2017 & aTf¥e Ufcded $F Uap Ufcr (Fr=l T Sl HEhsor) ql
TRETURIarT oy |

@) T PR i fEeciNed g, 75 et & a¥ 2016-2017 &
PRIBRUT T TRBR GIRT FHIET DT Ueh TfeT (Fral ;T SIS FEh) |

(27) SR (26) H SfeIRIT YAT BT AT Ut W @ H §Y fder & HRUT 9
T foaRor (BT AT SRS FFHR) |

[Placed in Library, See No. LT 10614/16/19]
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12 02 hrs

DEPARTMENTALLY RELATED STANDING COMMITTEES
Summary of work

SECRETARY-GENERAL: | beg to lay on the Table a copy each of the Hindi
and English versions of the ‘Departmentally Related Standing Committees —

Summary of Work (1% September, 2016 to 31% August, 2017)..

12 02 %> hrs

PARLIAMENTARY COMMITTEES (OTHER THAN FINANCIAL AND DRSCs)
Summary of work

SECRETARY-GENERAL: | beg to lay on the Table a copy each of the Hindi
and English versions of the ‘Parliamentary Committees (Other than Financial
st

and Departmentally Related Standing Committees) — Summary of Work (1

June, 2016 to 31% May, 2017)'.
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12 03hrs

COMMITTEE ON VIOLATION OF PROTOCOL NORMS AND
CONTEMPTUOUS BEHAVIOUR OF GOVERNMENT OFFICERS WITH
MEMBERS OF LOK SABHA
6" to 8" Reports

Sf. e AT (g SR Ud): T STEel HEledl, § il AT ekl b AT

FfEfY T wor, Ardar 3R asdar Ufcde (fawal JuT SIS HXARUN) JAT UeeT IR

SECRIN

12 03 "2 hrs

JOINT COMMITTEE ON CITIZENSHIP (AMENDMENT) BILL, 2016
Report

it IoIvg IRATS (ARS): AT 3reel TaIedT, § AFRebdT (FeneH) fIdd, 2016
el Ageh AT 1 afcrae (fawel T SIS GehRuT) IR PR g

12 04hrs
COMMITTEE ON PAPERS LAID ON THE TABLE
38" and 39" Reports

SHRI CHANDRAKANT KHAIRE (AURANGABAD): Madam, | beg to present
the Thirty-eighth (Original Report) and Thirty-ninth (Action Taken Report)
(Hindi and English versions) of the Committee on Papers Laid on the Table

(2018-19).
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12 04 *~ hrs

STANDING COMMITTEE ON AGRICULTURE
(i) 64" and 65" Reports

DR. TAPAS MANDAL (RANAGHAT): Madam, | beg to present the following
Reports (Hindi and English versions) (Sixteenth Lok Sabha) of the Standing
Committee on Agriculture:-

1. Sixty-fourth Report on the Subject ‘National Dairy Research Institute,
Karnal — A Performance Review’ of the Ministry of Agriculture and
Farmers Welfare (Department of Agricultural Research and Education).

2. Sixty-fifth Report on the Action Taken by the Government on the
Observations/Recommendations contained in the Fifty-eighth Report
(16" Lok Sabha) of the Standing Committee on Agriculture (2017-18) on
the Subject ICAR — Central Tuber Crops Research Institute — A
Performance Review’ of the Ministry of Agriculture and Farmers Welfare

(Department of Agricultural Research and Education).

(ii) Statements

DR. TAPAS MANDAL: Madam, | beg to lay the Statements (Hindi and English
versions) showing further Action Taken by the Government on the following
Reports:-

1. Forty-sixth Report on Action Taken by the Government on the

observations/recommendations contained in the Thirty-eighth Report
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(Sixteenth Lok Sabha) on ‘Demands for Grants (2017-18)’ of the Ministry
of Food Processing Industries.

2. Sixtieth Report on Action Taken by the Government on the
observations/recommendations contained in the Fiftieth Report
(Sixteenth Lok Sabha) on ‘Demands for Grants (2018-19)’ of the Ministry

of Food Processing Industries.
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12 05 %2 hrs

STANDING COMMITTEE ON DEFENCE
44th to 49th Reports

it weror frsr (Safvam): weea, § e deeht wRRl afafa & Fr=fRad uftkes
(&= TTIT SIS FEPRUT) T[T bR &

(1) "ITHT LT b TR HFYTAHIY GoiT 112 WIelT & GorT & qR H 32 wifecrdeT
(169} o | F idfdT feoufOR/RIpIRT IR TRAR GRT HI-Ts HRIAET & IR F
Rer Herel) TRl AT b 4447 Hfcrde|

(2) E-AFPI B A b IR H 339 T (1647 olld FHN) H 3idfde
feeafOri/RIATRET IR ARBR GIRT DI-TS-PRIATE b TR H & Fael ol Al e
4597 gfcraeH|

(3) AT & d9ie, HHT TSh H6H, YRAT de &, [Mferd! goilfRR AT,
Y& HUST HETQeNTerd, J&T WRDRT & SUghH, Yd-Af+iepl T o, J& U, Jd-
A TRl TaRRT AT (ART JT 19 iR 22) & IR H &[T FAler™T $Hf a9
2018-19 @I 3FEFI & A W 40d UfEed (1641 i qwN) o Il
feTa ORI/ RATRTINET R ARBR GRT HI-TS-HRIATET & IR 7 &7 Jeet Tt Fffr &t
46aT afcrae|

(4) AT, FRIFT 3R GRY T (HIT FEAT 20) b R H &[T HATRT D a9 2018-19 &l
SFGMI &l AN W 419 Hfcda (1641 aliep ) H 3idfde fCuaforgy/RwmriRar w
TRBR GRT DI-TS-BRIATE" &b FIR H 8T Ferelh FARI AT o 4747 Ufcrae|
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(5) &I [T, AT Y 3R & AT el Yot aRegd (AT G 21) &
IR ¥ & FATRT Dbl a 2018-19 Bl IS Dl Jil W 427 Hfede (1647 ol
) § SfAfdE feufOrI/RITATReN TR IRPR GRT HI-Ts-BRIAR! & IR F & Ae
At AT 1 48T Hfcrae|

(6) ‘3 ORI, & Srgee 3R fdere HTa, Siofleyy 3R TR BT o
I (FIT AT 20) b TR ¥ &[T HATCRT T a9 2018-19 T &M T FF W 439
gferaed (1641 e ) 7 3fafdy feeafor/RIwRel )R IRGR GRT HI-TS-HRIaTar
b IR H I8 Gt iy FfHfer 1 4947 HfcraeH]
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12 06hrs

STANDING COMMITTEE ON FOOD, CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION
Statements

ST, Tarft [reol AERIST (S+19): JeIedT, § Wrer, SUMIhT JMet 3R ATdST+®
faaRor deeft wmft Ifafa (2017-18) & FAfARad H-Ts-priaET ufadedr &
TI-USH H e RIwIReI 3iR reara-uig & dae & 3ifciT STRI IR TRAR GRI
HI-TS-prIaTar Br S+ arel SifcM HI-TS-Briare! favur (BT ToIr el T

T YT OR Xl §;-

(1) SYHIRT AT, WTET 3R AT IR (@Ter iR AW+ foa=or fammT) 6t

SIS T AN (2018-19) (16dT FAleh FHT) W 2287 HI-TS-BRIATE! TferdaH|
(2) ITHIHT HHel, WTET 3R ATSI(ep IR (IUHIRT Al f9TT) &Y SFMT

T (2018-19) (16T Al THT) TR 23T HI-T-BHRIATET Hfrda]

12 06 *% hrs

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS
26" Report

#Y ugIe Seft (URaTS): Heled, H USHoTaT & H e, JRAET 3R wiaruliy uger
& IR H USIoRM 3iR Tepicre 1 Faeh TRt AffT (2017-18) & 244 Ufcrae
(1691 Al TT) F AATE RIBIR W WRAR GRT HI-S-Hriarar deet 26at
gfcrdeT (femeit TIT SIS HEPRUT) T[T el g
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12 07hrs
STANDING COMMITTEE ON URBAN DEVELOPMENT
24" Report

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): Madam, | beg to present the
24" Report (Hindi and English versions) of the Standing Committee on Urban
Development (2018-19) on the subject ‘Rain Water Harvesting in Metropolitan

Cities’.

12 07 '> hrs
STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS
Action Taken Report

SHRI ANANDRAO ADSUL (AMRAVATI): Madam, | beg to present the Fifty-
third Report (Hindi and English versions) of the Standing Committee on
Chemicals and Fertilizers on Action Taken by the Government on the
recommendations contained in the Forty-ninth Report (16th Lok Sabha) on the
subject ‘Assam Gas Cracker Project’ of the Ministry of Chemicals and

Fertilizers (Department of Chemicals and Petrochemicals).
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12 08 hrs

STANDING COMMITTEE ON COMMERCE
147" and 148" Reports

DR. FAROOQ ABDULLAH (SRINAGAR): Madam, | beg to lay on the Table

the following Reports (Hindi and English versions) of the Standing Committee

on Commerce:-

1.

147" Report on Action Taken by Government on the
Recommendations/Observations of the Committee contained in its 140"
Report on Demands for Grants (2018-19) of the Department of
Commerce, Ministry of Commerce and Industry.

148" Report on Action Taken by Government on the
Recommendations/Observations of the Committee contained in its 141
Report on Demands for Grants (2018-19) of the Department of Industrial

Policy and Promotion, Ministry of Commerce and Industry.
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12 08 > hrs
STATEMENTS BY MINISTERS
(i)(a) Status of implementation of the recommendations contained in the

21 Report of the Standing Committee on Petroleum and Natural Gas on
Action Taken by the Government on the recommendations contained in
18th Report of the Committee on Demands for Grants (2017-18)
pertaining to the Ministry of Petroleum and Natural Gas

THE MINISTER OF PETROLEUM AND NATURAL GAS AND MINISTER OF
SKILL DEVELOPMENT AND ENTREPRENEURSHIP (SHRI DHARMENDRA
PRADHAN): Madam, | beg to lay a statement regarding the status of
implementation of the recommendations contained in the 21" Report of the
Standing Committee on Petroleum and Natural Gas on Action Taken by the
Government on the recommendations contained in 18" Report of the

Committee on Demands for Grants (2017-18) pertaining to the Ministry of

Petroleum and Natural Gas.

(b) Status of implementation of the recommendations contained in the
25" Report of the Standing Committee on Petroleum and Natural Gas on
Action Taken by the Government on the recommendations contained in
23" Report of the Committee on Demands for Grants (2018-19) pertaining
to the Ministry of Petroleum and Natural Gas**

THE MINISTER OF PETROLEUM AND NATURAL GAS AND MINISTER OF
SKILL DEVELOPMENT AND ENTREPRENEURSHIP (SHRI DHARMENDRA
PRADHAN): Madam, | beg to lay a statement regarding the status of

implementation of the recommendations contained in the 25" Report of the

" Laid on the Table and also placed in Library, See No. LT 10615/16/19.
** Laid on the Table and also placed in Library, See No. LT 10616/16/19
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Standing Committee on Petroleum and Natural Gas on Action Taken by the
Government on the recommendations contained in 23" Report of the
Committee on Demands for Grants (2018-19) pertaining to the Ministry of

Petroleum and Natural Gas.

12 09hrs

(ii) Status of implementation of the recommendations contained in the
289" Report of the Standing Committee on Industry on the Credit Linked
Capital Subsidy Scheme (CLCSS) pertaining to Ministry of Micro, Small
and Medium Enterprises (MSME)’

THE MINISTER OF STATE IN THE MINISTRY OF MINES AND MINISTER
OF STATE IN THE MINISTRY OF COAL (SHRI HARIBHAI CHAUDHARY):
Madam, on behalf of Shri Giriraj Singh, | beg to lay a statement regarding the
status of implementation of the recommendations contained in the 289" Report
of the Standing Committee on Industry on the Credit Linked Capital Subsidy

Scheme (CLCSS) pertaining to the Ministry of Micro, Small and Medium

Enterprises (MSME).

" Laid on the Table and also placed in Library, See No. LT 10617/16/19



07.01.2019 43
12 09 "2 hrs

(iii) Status of implementation of the recommendations contained in the
261°% Report of the Standing Committee on Transport, Tourism and
Culture on Demands for Grants (2018-2019) pertaining to Ministry of
Tourism’

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI
ALPHONS KANNANTHANAM): Madam, | beg to lay a statement regarding the
status of implementation of the recommendations contained in the 261" Report

of the Standing Committee on Transport, Tourism and Culture on Demands for

Grants (2018-1019) pertaining to the Ministry of Tourism.

12 10hrs

(iv) Status of implementation of the recommendations contained in the
139" Report of the Standing Committee on Commerce on ‘'Impact of
Goods and Services Tax (GST) on Exports' pertaining to the Department
of Commerce, Ministry of Commerce and Industry**

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES (SHRI C.R. CHAUDHARY):
Madam, | beg to lay a statement regarding the status of implementation of the

recommendations contained in the 139" Report of the Standing Committee on

Commerce on ‘Impact of Goods and Services Tax (GST) on Exports’

" Laid on the Table and also placed in Library, See No. LT 10618/16/19
Laid on the Table and also placed in Library, See No. LT 10619/16/19
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pertaining to the Department of Commerce, Ministry of Commerce and

Industry.

1210 %% hrs

(v) Orders placed and orders in pipeline for HAL

THE MINISTER OF DEFENCE (SHRIMATI NIRMALA SITHARAMAN): Thank
you Madam Speaker. ...(Interruptions)
HON. SPEAKER: She is giving the Statement.

... (Interruptions)

SHRIMATI NIRMALA SITHARAMAN: | rise to inform the House that doubts
have been raised on my statement made on the floor of the House on 4"
January 2019 regarding procurement orders in the pipeline for Hindustan
Aeronautics Ltd. (HAL). ...(Interruptions).

HON. SPEAKER: | will allow you ifdr fAfeRex @f Teede ST Bl

... (Interruptions)

SHRIMATI NIRMALA SITHARAMAN: | had specifically mentioned that there
are 83 LCA Tejas fighters order worth Rs. 50,000 crore; ...(Interruptions) 15
combat helicopter orders worth Rs. 3,000 crore; ...(Interruptions) 200 more
helicopter orders worth Rs. 20,000 crore; ...(Interruptions) 19 Dornier transport

aircraft worth Rs. 3,400 crore , ...(Interruptions)
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AT TEET: AT Al e, a1e § eIl
...(ITYT)

SHRIMATI NIRMALA SITHARAMAN: Helicopters worth Rs. 15,000 crore and
aero engines worth Rs. 8,400 crore and that all of them put together, the total
comes to Rs. 1 lakh crore. ...(Interruptions).

| would like to set all doubts to rest by adding that | have received
confirmation from HAL that during 2014 to 2018 contracts amounting to Rs.
26,570.80 crore have already been signed with HAL and orders approximately
Rs. 73,000 crore are in the pipeline. The details of these orders are placed at
Annexure | and Annexure |l respectively. ...(Interruptions).

The above documents clearly confirm the correctness of my statement
made on the floor of the House and that doubts raised in this regard are

incorrect and misleading. ...(Interruptions)
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12 11hrs
MOTION RE: 59" REPORT OF
BUSINESS ADVISORY COMMITTEE
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION
(SHRI ARJUN RAM MEGHWAL): Madam Speaker, | rise to move the

following:

“That this House do agree with the Fifty-ninth Report of the Business
Advisory Committee presented to the House on 4" January, 2019.”

HON. SPEAKER: The question is:

“That the House do agree with the Fifty-ninth Report of the Business
Advisory Committee presented to the House on 4" January, 2019.”

The motion was adopted.




07.01.2019 47

12 12 hrs

MATTERS UNDER RULE 377
HON. SPEAKER: Hon. Members, the matters under Rule 377 shall be laid on
the Table of the House. Members may personally hand over text of the matter
at the Table of the House immediately.

... (Interruptions)

" Treated as laid on the Table.
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(i) Need to run a new train service from Ahmedabad to Haridwar

STl SRISNSAT el (ASATUM): SEFEETE W BRER & folv TN TaradT (Tt 3.,
19031) FITS ST R8T 81 THH TOIRT b HgTe] URIORT el Rt 20 TfCRIT PIeT# |
TR 3R & fb 93 ¢ 3reveETe A 8RER & oy Fells ST =1ey Flfh

ERGR & foTT Fo SIT&T S aTel Hgle] ORI & ST &

XN STEHETSIE ¥ EoTe (FISTHE & FFR 12917/12918 il JHTE § Rith
oI 1 81 =retts S 26T 81 9 ¢ b Qe ford 8GR T FefraiT ST dl JoRTd B
HGICI3] bl HaT H FGIRT BRI
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(if) Regarding increasing incidence of drug abuse among youth

SHRI ANURAG SINGH THAKUR (HAMIRPUR): The youth is the future of our
country. However, the increasing reported cases of drug abuse especially
amongst the youth of the country is causing concern. The chances of falling
prey to drugs and alcohol amongst youth is very high. Further, reports suggest
that the incidence of drug abuse amongst street children is also extremely
high. This signifies the extent of the issue at hand. Therefore, a holistic
approach needs to be taken to understand and find solutions for the same.

Given the complexity of the issue, there needs to be concrete national
level efforts that need to be taken to tackle this issue.

Additionally, a national level survey is needed to determine the severity

of the situation and take appropriate action based on data.
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(iii) Regarding laying of Barwadih-Chirmiri railway line

A Gt PAR R (ART): STRGUS b =T <A1eh THT & | ATSTe] A I aRaTS 8-
FRRPRY YeTd g Ui JRaTfad off s forfRT & ifeaaIqR de Yord g
9 ! & | SRATSIE A AMIHIYR b Xefd el T AN e & | 39 YRS B
forg araret & g + &Y fy ifmfad it o gt & | erer fomfor Rt off ge ¥ 1 7
IR HRES &P U FHIT Bl BTG b AL FHRT I SANST & | S
g ST U4 STRGTS T & A Je7, BaST I S & 3N 3 JRI T TUer
39 911 & JaS-PleTepIcll bl U 400 fepetiiier ¥ &l Se |

182 febeTHIeR g9 Xef fTg & fe1q 2007 § & RUIE e 600 BRI DUT T
&I T A AT ST a¥ 2013-14 P goic H 1137 RIS U & 7T o & g9
2013-14 TAT 2014-15 § A 10-10 IR YT &I e fhar AT 81 97 B guf
&I & T 1136.80 oRT DU bl 3TTereehcll &l

BANAG UF SIRGUE oy AR UG Dlet SiSTT &b I1eF fetes 39 qRaSH-T
T IRT RAT 81 ART AP b HIEAH H e TG Pl A1 Sit 4 3THE & fob SATSre 4
el T IR olTe aRaTS e-feRARY SRTfaie el elTg el YRT e e foerm § 31
e IORI SR | SIREUS, BUIAIG Ud DIeT SFSAT b A1l URITSHT WR Ry =
R Ul R b foTU GHT-HTHT T bl ST | FTeF 8T T 37 Xl URISHT b guf 81 &
XA F IS I8 TR el BT Grudh gR <er F & FHT | FqRI-TT (97 fep.At) e
CTTgT & HTEIH { IR DT NeTd A SIS Bl AN g /M1 & | fa<iig a9 2007-08 &
goTC H TIepel TRT-TAT Xef A1S (HT0T b fo1q Feferor guf v foram 1T 8 | a9 2008-
09 H 416 RIS YV I AT UR AT T T oM FRT Rl § 37.672 Tebs
¥ o forq JfH AfRmrgur &1 by ot T+ qut 81 FepT &1 /1, 2017 b 31 PRI DUY
99 cTTg o fo1q @ o ST et 81 a 2017-18 H 15 RIS DU UReTI FarT fham
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T 81 GRS T T I=eH SFHTI AT 4543 RIS 4T &1 59 IRITSHT J T8
fores gy &= & ot I 81l Iuare A oo 3 & H enifcr ST o &t

HHTIAT TeeT 81 Tt |
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(iv) Regarding safeguarding the reservation rights of Scheduled Castes

3t YT ATt HeIRAT (IFFTT): F ATHTNG ~IRT Ud STfRepTRAT AT BT e Sferat
A ARG Seic el ! AR AT aTEar g T ol JATST <2 BT aferd FH1
3T JATID! AT HEG PR &l &1 I SFGford ST T ST BIRA B b
IRy Heet F 1 oAl areRuiy gumHE St & Sreeiid 6 & | § gurEET Sit o
YT AT I18dT § foh I g IRd & 68 a¥ & SiIE H Ugall IR Ffdem
TARIAT Sfo FSaR & S P UfT ANEH & TR H 26 3R 27 IR Pl IS AT
PRATS 1T I AL FHATTST Td fARIsen afefdl & & o IS ol IR e ol
STERUI HETET St =7 Sforal I Jafee dffd o &t Jat R Ferfiyde
foreR &ee T 3T o} fIT 81 31T ST YR | UTgde Qdrex &l SRNT 9¢ Y81 &
Y SfeTdl & SR o IR foe afeifeT Hepfere gid o I8 &1 I8l b feb aretred
HR AT F AT 1/3 ABRAT 1S AR TG BIcde & AT J =Y S o &l

STREUT & HeTeIT 850 AAY e Bl &% A PIC H AT & I BT &
s aRumERRY Sfoefd HHATRAT & JHISH HT JirT S &7 RIcIeT g &t
gebl & GUIT DIE 7 Al T e Bl AT WPRI D SR BIS AT 81 HgaR, 39 e

U eh ol b STRe¥d B

3Ic: H ARpR A e orarr g fob afordl & SIR&wr @f sar & o w
T e foeT Te A URT HRIAT S| Ueh AR FefThR Sl bl GRT fobar
STql H HIT R g b Sferdl & STRE & Hefer Gt el bl Ueb il U &hee
e & T it J STelr STV d1fds Sfeld oot T FHIT3AT bl 8T 8 epl AR
& e Bl R § Al a8 Heped fordm T & fob WRT & HUleR Iroifcred
STTSTTET & AT 3ATffeh TSI HT <9 & &fieT FHIST T U BRI
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(v) Need to increase the creamy layer income limit for OBCs
it & TRIIUT ATET (AFR): TR IRBR 7 3T IS & forq et ¥ arRerr
27 IIIerd &R QT & MR 3 3TREV i A1) &b folg rda 8 T oldR Pl
e arférpad oy FHT 8 oIRT BUT aTfeh & | <97 HETS & ol I 3TaLaD ol
TIT & fob hTT olaR Y e HMT 8 oTRT BT A 9@~ 12 oRG 4T bl ST |
WHR A IFRY & b 37 fUos o F U T SRET & T T oRR bl
T DT 8 TTRT I TTY 12 TRF T S |
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(vi) Regarding levying of GST on service providers

DR. UDIT RAJ (NORTH WEST DELHI): Export/Buying Consultants provide
Buying Agency Services to foreign brands to source materials from India which
in return generates employment for country and revenue in the form of foreign
exchange thus increasing the FOREX reserves. Payment is received in foreign
currency which makes it par with other specialized professional services
exempted under the “service supplier category” of Sec 2(6) of IGST Act-2017.
These service providers are charged with 18% GST whereas in China it is
mere 2% only. When these service providers are providing export revenue of
more than Rs. 4 Billion, jobs to more than a million people and ultimately
encouraging “Make in India” (turnover of Rs 4000 crore per year), then why

shall there be such high taxes on them?
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(vii) Need to absorb para teachers in Jharkhand as primary teachers

ot e a=or FEaT (SFIAIRYR): FfRIET SIRRI @Y T 2002 F |fderT F Feled
PR S T TRIT oM D T8 FARWUS ST H TFTHT 78 BIR URT fRrarepi b
fPRIfR &1 2002 | 2010 < &fF H &Y TS 81 J IRT &0 16-17 G971 F SHMGRT U
e ST & AT T8 & & H STRGUS BT A9 UL IR I3 &1 AT & A1er I AR

B YR g1E, 8 FuT g1, s FHT GG D b FaTer Ud HeuHET Sl

T SR ST 81 87 A fohdl Ht bR & STUMT AT HRA DR Pl & auig
SFRIUFT T Ry T URT fRrerel & gRT & foham T 81 «ifdhT 7 Ml &l SIRGvS
TRDHR B GRT 3T I ST ST 8T 81 Th S b T Y a1 IRT fRrerept
I reIfies f2rereh ST T 1T 81 S ITR U, BRIRNIG, ISIT, HET U, 34
31 AT H I GRT A=A T ST R 81 Afhd STREGUS 57 & U7 ferarepi i
oreIfHep fRreres H FHRINSH T8l T 1T & IRy $78 YR o919 81 Het 4 370
qRAR AT BISATSIT BT THAT P=AT TS 8T & 3R 37T SIRGUS & T 78 TR
UIRT fRr87eh ST AN BT oTehx Hfeife Fer o 38 B

31eT: H AT FAT St HWT el g fob 3ffere IREUS TRBR F WA
T 78 BTR URT Rrerehi T reif¥es RRiaieh & Ue IR FHIIISI SR Dl puT Dbl S|
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(viii) Need to start Lohna Road to Muktapur new rail line project in Bihar

£} BT AT (SU): TSGR efd Heel AT IS FhIYR s el AATs b fory
AREEN. A BT PRI O & GDT & | S I 7T A e AR fumT 7 & ar
R URT fohaT | | H 87 fheTHICR & NeT WS H 11 NeTd IS &= T Uy foram
IES! FEERM, TRRY, JhIYR NeTd T IRATNIT & | 9 oIS b (707 & S,
3 FRISITeT et |epTit | YUt JTHYOT 851 T ST STTSTET b 9Te 9 & fUsSu ol 89T 3iel
RET 8 | F BT PRI FUT BI7 A J TN AT MY E |

31cT: IRIY & b T Yot IRASHT Y aofc H MfiieT R & foTg Mg
PRATS &R DI DT (BT SV ATfeh 59 &7 BT {UBSIIT X &1 b
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(ix) Regarding giving clearance to railway projects in Godda
Parliamentary Constituency, Jharkhand

SHRI NISHIKANT DUBEY (GODDA): | had highlighted that many railway
projects, which have already been sanctioned, are stuck in red-tapism and
needless delays at various levels — Ministry, government of Jharkhand and
district administration. Less than one year is left now to undertake
development works for the benefit of people. | would request the Government
to please intervene personally and get the projects expedited.

The projects are:

1- Hansdiha - Godda

2- Pirpainti - Jasidih

3- Vikramshila - Kateriah bridge at Bateshwarsthan

4- Godda - Pakur

5- Chitra - Basukinath

6- Upliftment of Jasidih station:

(a) washing Pit

(b) Second entry

(c) By-pass

7- New Halts—

(a) Arjun Nagar

(b) Saliya

(c) Dhawatand

8- Madhupur Railway Station development
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9- New Trains

(a) Deoghar-Howrah
(b) Deoghar-Delhi
(c) Daily - Poorva

(d) Three days — Rajdhani —via-Jasidih

I, therefore, urge the Government to take immediate steps in this regard.
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(x) Regarding merger of SBI branch with another branch
in Palamu, Jharkhand

SHRI VISHNU DAYAL RAM (PALAMU):  In  my constituency Palamu,
Jharkhand in block Vishrampur, in gram panchayat Ketat Kala in 2013, due to
the demand and bank related necessities of the villagers, State Bank of India
had opened a new branch. Today, the branch has around 60,000 bank
accounts mostly comprising of senior citizens who use it to avail their pension.
The Ketat Kala branch is being merged with the Rehla branch which is 3 kms
away from Ketat kala even though residents of 10 villages have their accounts
in it. This will cause a lot of problem to the villagers.

Hence, | request the Finance Minister to issue orders to stop this

merger.
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(xi) Regarding promotion of tourism in Karnataka

KUMARI SHOBHA KARANDLAJE (UDUPI CHIKMAGALUR): Karnataka’s
tremendous tourism potential has not been harnessed fully, compared with
other States. The Government should consider giving a boost to tourism
development in Karnataka with a special thrust on COASTAL CIRCUIT AND
ECO CIRCUIT.

The Government may consider preparing a blueprint to improve
infrastructure facilities at tourist destinations so as to attract more number of
people from all over the globe. | urge the Government to prepare a detailed
PLAN OF ACTION for the development of Tourist Places like AGUMBE,
KEMMANGUNDI, KUDREMUKH, MAGUNDI, MUTHODI, MULLAYANAGIRI
KAUP, MALPE, MARAVANTHE, SURATHKAL (Beach Tourism). The 320-Km
long coastline of Karnataka offers great potential for developing beach tourism.

| also request the Government to improve or provide basic infrastructure
facilities at identified tourist destinations in Karnataka, | also urge the
Government to provide CFA to Karnataka for integrated development of theme
based tourist circuits and include the same under the SWADESH DARSHAN

SCHEME.
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(xii) Need to make Kali river, a tributary of river Ganga, pollution free

Y o5 ITET (ARS): I U< &P SIS OIHHeR 4 fHieheT R 53 T BTYS
SIS BT §Y diioT H SR T ¥ e arefl (gsum) et & Rerfr ave] da,
e Y BT b U FAT SHTENfh TSHU b PRUT e fIToTHep & | T b
BRI el B & DRUT W TRPR DI AT HETDbIal AISTT FHIH T[T H Pl
el T Aftaferd T ST et & | T & fiel Ud JfeRet FaTE & folg A &
TR s SUTH 5 ST %8 & | 3T 8TeT  AeMet feM R det = 1T (NMCG) Bl
PRIBRT AT T 1573.28 RIS HUY DT 10 YRASTISAT DT Tlpfel Y& P & IR
TeAT T T TGHUT G bR P (T IS URAISHI/IURY 37T Tep Teger TIRY el §U
gl

BRT ARDR A IIRIY & b TT bT HERIeb el ieil 1l T THIR Jeyur 4 Ffeh
et o foTq STUféreT TiRATSTTST/SUTIT T HTeifHehelT & Tl TIRH e & Feferd
STTRYeBTINAT T AT BR T PUT DR Tieh e TP bl HTUN b IRy e &

37fARST T T FehoT AT & T |
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(xiii) Regarding pay scale of ad hoc teachers of Rashtriya Sanskrit
Sansthan, Jammu

Y FTeT fopeMR (TF): H TRDR BT €A U FHaIY & S (S TR HeHIR) b
IR feTHT T8 § | S, PR IS H ST /IS Aol G 8 b Aerforep
S 3R F8T R a9l { Fgd 81 AT I IR UST I8 SRARAT SeATUehT bl ST &2

& Ul TRDBR BT €A bivad BRAT ATEc 8| AP, YR T TRpel HIT 8, T8 WRT

Y TS & R TS 81 APl HTNT YRR HRIAT T GEPpel bl SFep 2l 3fcl: H
ST eI HATCTT A el TS & fob I ST Pl 3= bl ifer ST HHR H
T IeFept AT & gferem < Y puT N |




07.01.2019 63

(xiv) Need to provide loan to farmers in Maharashtra

it ol ATaa (fFMell): TeRTSe & I SR 6F fqhetar & BT st ot
TS B P foTT 0T SUASH T&T BRIAT ST T&T 81 ISE S b JTETH A 0T fore=or
At 35 TfTIC R8T & ST Uep TR =il T fawy & | ARei Rerd dep o e ke
& FIAR P & &b b pfSC Y P 18 T BT ghaR & | fTgH Hell 3R
BRI TIIATRRIT & fog SwUT emfivet & | Seb & i fITRUT BT ot 7 fHerT & uRult
& Uep TR BT ST T TR hled ofT, Ire TcHeed R o |

WRT IRBR F e & o g8 I Jopl 1R XA &6 RIcth deaplet BRaTs By
3R PRI T SToa A Sfee ol JedT PRI S|




07.01.2019 64

(xv) Regarding creation of Land Bank of closed Central
Public Undertakings

SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Lots of Central public
undertakings have either been closed or on the verge of clousure. These
public undertakings have at their disposal huge immovable properties. The
Government of India has to protect and safeguard valuable properties
belonging to the central public sector undertakings. In many cases such
immovable properties are being sold in public auctions to meet the financial
demands of such Public undertakings. Instead of selling such properties, it is
necessary to preserve such properties by creating Land Bank for future use by
Government of India or by respective States.

Hence, | urge for creation of Land Bank of the immovable properties

held by closed Central Public Undertakings.
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(xvi) Need to revive two units of Hindustan Paper Corporation in Assam

KUMARI SUSHMITA DEV (SILCHAR): The two units of the Hindustan Paper
Corporation in Assam remain closed despite several assurances from the
Government to revive them. Employees are on the verge of starvation and
death due to non-payment of salaries for 24 months which was allocated and
assented to by the President of India as a supplementary grant on 24/08/18.
The Insolvency proceedings have no bearing on the release of salaries and

therefore it must be released immediately.
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(xvii) Need to declare cyclone ‘Gaja’ as a national tragedy

DR. K. GOPAL (NAGAPATTINAM): On 16th of November, 2018 the cyclone
Gaja crossed Tamil Nadu between Nagapattinam and Vedaranyam, with
speed reaching upto 110 kmph. It uprooted many trees, damaged huts and
tiled houses, crops, livestock and power lines plunging several areas into
darkness throwing normal life out of gear in 4 delta districts and Kodaikkanal

division of Dindigul district as well as some parts of 8 other districts.

It is kindly requested that the Govt. of India term this as a National
tragedy so that the people affected could benefit from the aid provided by the

central government.

In spite of TN government’s best efforts, 52 human lives were lost due
to falling trees, collapse of houses etc., and 5 people lost their lives during

restoration operations.

A total of 3,34,880 huts were damaged out of which 1,99,795 huts were
fully destroyed and 1,44,085 huts were partly damaged. In addition to this,
2,20,110 tiled houses were partly damaged and 1877 tiled houses were

completely damaged.

A total of 14,69,583 tress have fallen, 902 kms of rural roads and 2,104

kms of State highway roads were damaged, 2168 buildings including schools
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and Anganwadi buildings have been damaged, 1272 public buildings have

been damaged.

A total of 1,22,063 hectares of crops were damaged of which 78,262.94
hectares were coconut farms. The coconut and banana farmers suffered
extensive damage, as new plantations will take several years before they bear

fruit.

1243 cows, 43 bulls, 827 calves, 12,126 goats and sheep, 2,07,246
poultry perished due to the cyclone. 151 motor boats were completely
destroyed, 1066 partly damaged and 1137 vallams (country boats) were

completely destroyed and 1,434 vallams were partly damaged.

The Government of Tamil Nadu has requested the following revisions be

made in the relief funds:

(1) Rs.5,000 to each damaged hut should be revised to 1 lakh per
damaged house.

(2) Rs,18,000 per hectare of damaged coconut/ mango/ cashew
farms should be revised to Rs.6,000 per tree.

For Fisheries Sector:

(1) Rs. 5 lakh for each mechanized boat should be revised to Rs. 30
lakh per mechanized boat.

(2) Rs.75,000 per FRM Vallam should be revised to Rs. 5 lakh per
FRM Vallam
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(3) Rs.32,000 per catamaran boats should be revised to Rs. 2 lakh
per catamaran boat.

(4) Rs. 10,000 per damaged net should be revised to Rs.50,000 per
damaged net.

(5) Rs.5,000 per damaged OSM/IBE engines should be revised to Rs.
25,000 per damaged OBM/IBE engines.

(6) Finance assistance for partly damaged mechanized boats, FRP
vallam, catamaran be increased from Rs. 3 lakh to Rs. 7 lakh, Rs.
20,000 to Rs. 45,000 and Rs.10,000 to Rs.25,000 respectively.

It is requested that the Government of India sanction an additional
allocation for Tamil Nadu to build multi-hazard resistant houses at a cost of Rs.
5 lakh per house for about 2 lakh people in both rural and urban areas. A
special sanction of Rs. 6,000 crores needs to be made for reconstruction of the

houses for the poor in the coastal districts of Tamil Nadu.

In order to overcome the recurring damages to the power sector, it is
imperative to convert High Tension and Low Tension overhead lines into
underground cables at least in the town areas of the coastal districts of Tamil

Nadu which will cost approximately Rs. 10,000 crores.

It is requested that Rs. 1,000 crore be sanctioned under NADP/RKVY
scheme as a special case to farmers who have lost their trees/crops during the
cyclone Gaja. Rs.1000 crores is required for permanent restoration of severely
damaged roads. Rs. 800 crores is required for permanent restoration of

damaged infrastructure in villages such as rural roads, drinking water, electric
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poles etc. 1,10,000 affected farmers need to be provided with milch cows or 4
goats/sheep or 50 backyard or native chicks and this would require an amount

of Rs.250 crores.
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(xviii) Regarding finalization of National Register of citizens in Assam

PROF. SAUGATA ROY (DUM DUM): The finalization of National Register of
Citizens has put lakhs of Bengali speaking people in great problem. About 40
lakh persons have been excluded and out of this 28 lakh are Hindu Bengalis
and 10 lakh are Bengali Muslims. They have been given an extension of time
for filing revision petitions. The fear lurks in their mind about their future. 25
Bengali Hindus have committed suicides over their fear regarding their future.
In the midst of all this, the government has brought forward the Citizenship
Amendment Bill which allows Hindus and other minorities entering from
Bangladesh up to December, 2014 a chance to get citizenship in 6 years. Tins
has provoked the extremist groups like ULFA to target Hindu Bengalis, 5
Bengali Hindus were killed in Tinsukia by ULFA militants in November. The
government must rethink their approach about the Citizenship Amendment Bill

in the light of the above development.
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(xix) Regarding closure of ATM machines

SHRI DINESH TRIVEDI (BARRACKPUR): As warned by the Confederation of
ATM industry (CATMI), changes in regulatory landscape are making it unviable
to operate ATMs leading to forced shutdown of around 2.38 lakh machines in
the country by March 2019. This shutdown will not only lead to loss of jobs but
also affect financial inclusion severely. As the majority of ATMs likely to be
shutdown are in the non-urban areas, this will also affect the beneficiaries of
the government subsidiaries. It is also to be noted that the situation has further
deteriorated due to additional compliance requirements that call for a huge
cost outlay which the service providers are not financially able to meet.
Therefore, | urge the Government to take immediate steps and look into the
matter so that the additional cost of compliance can be taken care of in order

to prevent the forced ATM shut down.
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(xx) Regarding implementation of National Food Security Act in Odisha

SHRI BHARTRUHARI MAHTAB (CUTTACK): The Government of Odisha has
implemented the National Food Security Act, 2013 across the State with effect
from December, 2015. Under NFSA, the Union Government has to allocate the
entire foodgrains (rice and wheat) required under the scheme as per the
options exercised by the beneficiaries. Accordingly, the Government of Odisha
has requested the Union Government to release the shortfall allocation of
99,960.154 MT rice and withdrawal of 70,322.05 MT excess wheat for the
period from November, 2015 to February, 2017. The Union Government has
acceded to the request of the Government of Odisha and released the said
shortfall quantity of rice. But they have withdrawn equivalent quantity of wheat
i.e. 99,960.154 MT instead of 70,322.05 MT. Thus, the State Government has
to distribute net shortfall quantity of wheat i.e. 29,639.003 MT from their own
resources to the beneficiaries of NFSA during the said period. |, therefore, urge
upon the Government to release 29,639.003 MT wheat to the Government of

Odisha for the period from November, 2015 to February, 2017.
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(xxi) Regarding renaming of Madurai International Airport

SHRI RAHUL SHEWALE (MUMBAI SOUTH CENTRAL): Shri Ukkirapandi
Muthuramalingam Thevar was a remarkable figure and a colleague of Shri
Subhash Chandra Bose, the leader of the All India Forward Bloc of which Shri
Thevar was the national deputy chairman. He fought for the freedom of our
nation and was elected three times to the Parliament. He actively mobilized
resistance to the Criminal Tribes Act. He supported the Temple Entry
Authorization and Indemnity Act for the upliftment of Dalits and helped them to
enter the Meenakshi Temple in Madurai. Through his efforts, the people
considered as untouchables got freedom to enter the temples. Later, he was
honored with his life-size portrait installed in the Tamil Nadu Assembly in 1980

and in the Parliament House in 2002.

My request to the Government is to name the Madurai International
Airport after the freedom fighter Pasumpon U Muthuramalingam Thevar, to

honor his contributions to the building of this nation.
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(xxii) Regarding increasing salary of Mini-Anganwadi teachers

SHRI BHEEMRAO B. PATIL (ZAHEERABAD): At present, in Telangana, the
anganwadi teachers are discharging the duties of a teacher. The mini-
anganwadi teachers have to attend the duties of a teacher as well as Aaya.
Thus, the duties of mini anganwadi teachers are multiple but they are being
paid the salary of Aaya only which is very petty and not at all fair. As such their

salaries should be increased on par with anganwadi teachers.



07.01.2019 75

(xxiii) Regarding quality of construction on Vadakkancherry-Mannuthy
stretch of NH- 544
DR. P.K. BIJU (ALATHUR): The NH-544 is one of the busiest in the Indian
highway system. It connects the Vallarpadam Shipping Terminal with
Coimbatore. Thousands of trucks carrying consumer goods and construction
material, and container Lorries run along the road every day. About 8,000
Lorries reportedly use the highway to reach Coimbatore every night. The
condition of the stretch is deplorable with potholes and caved in sidewalks
causing frequent accidents leading to loss of lives and property. In case of any
mishaps on the highway, the emergency services usually get delayed by at

least 3—5 hours, due to the long traffic jams.

A spate of incidents of major damages have been reported in a number
of overbridges constructed in Vadakkancherry-Mannuthy stretch which raises
an alarm. The Vadakkancherry- Mannuthy stretch requires immediate
completion with the urgent works such as required signals, drainage, levelling
of road, filling the potholes, repairing of edges of the road etc. Alleged
corruption and low quality of construction is the major reason behind the sad
plight of the road. The NHAI Cochin is apathetic to the successful completion

of the project.

| request the Government to order an enquiry and take necessary steps
to repair the road as early as possible and ensure the quality of construction

and other facilities on Vadakkancherry-Mannuthy stretch of NH-544.
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(xxiv) Regarding limit of shishu loan

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): As per the data
released by the Ministry, of the total loans sanctioned under Prime Minister
Mudra Yojana (PMMY), 92.89% were less than Rs. 50,000 (classified as
Shishu loans) in 2015/16. In 2017/18 without much improvement, 88.65% of
Mudra loans disbursed were less than Rs. 50,000. The Prime Minister himself
has announced in May, 2018 that Rs. 6 lakh crore was disbursed to 12 crore
beneficiaries. This would mean that on an average Rs. 50,000 amount of loan
was disbursed per beneficiary for starting small scale business.

Also, as of August 2018, these Shishu loans (which constitute 90% of
the loan accounts) amount to only 44.44% of total loan amount disbursed. In
the state of Maharashtra, Shishu loans constitute mere 40% of total loan
amount sanctioned in the State. Thus nearly 90% of beneficiaries are getting
only 40% of loan amount. In addition to this variance in distribution of loan
amount, the increasing cost of inputs, makes it difficult to start a micro

enterprise.

Hence, | request the Government to increase the limit of Shishu loans to
Rs. 1 lakh and sanction higher average loan per beneficiary in order to enable

them to open and operate successful micro enterprises.
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(xxv) Regarding incident of mob lynching in Nalanda, Bihar
Y ITSTeT IO (TAYRT): ART et TRDR A ATE & fob ATefar (FER) A e gRTPY T8
feT (AT feifemm) & Icu= g3 Reifd R 2Ny iy TR R SR A9 priare!
T ST |
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(xxvi) Need to include Lohar Caste of Bihar in the Scheduled Tribes
list in the State

ot Perelrs FAR (ATea): F TR 3 SR ST Y SFIGFIT ST & TH10T 0 5
B dTell WRTHT BT 3R A& BT LMD PRMET e & [d8R TRBR 7 3701
SISl T U™ <l §Y feieh 08.08. 2016 T AR ATl DT AT ST T
THTOT 95 & 3TTeeT TR Tl rer &1 SIiTier HaTerd T HIRe TRDR DT AT b
T A SAIBR P AU BR DT ST ot R & 8, W &l 99 SIS &b 1SS
CIBR s b1 AT bl il & 37T Tep & &, D PRUT AAIBR STl b FEAT bl
THI0T O SAM I BISATS 8 Tl 8l fI8R ARPR <8R STl 1 _ferd
ST A JET 8, fobee] 9YRT TR 78 AT HF 81 $99ep fofy WIRS bR b
frcer o fqgR WRPR 7 a 2010 F T.O. 78T SEISTe I ST R (Aot
. 11/317.2-3(1.1.08/2010) 9 AT 1&g RUIE & U7 4. 451 TR H1H TR R
foram T & b SERI/AERT, SER BT & Gyl & | 3USH b Lohara @l fewa
SR AIBR &5 81 a¥ 1976 ¥ AR SIToTIfT T Il H i 22 W IBR,
SINERT TRPTIRI f&hT TRATl @ 2006 ¥ Ure 48/2006 b RT AIBR I SISIUT bl et
TR SAIBRT &R &1 7T, Saifeh I8 YA & fob STERT A1 bt bIg Sifer R
TS &1 e SITeit 81 S99 g At H H T €A 597 fIST H 37TpE bR AT, WX 3T

db 5T THIT T FHTT &l 81 IrT &l

3fcT: H Y sy ARPIR 3 HIVT R § fop 2016 H IR b 1T 2006 & BRLT
& ATl § Uep TUE STTERTAT SIRT Rl §Y fA8R A 18R STIfT bl S fere Soimfer
T T H enfireT fopar STl Ty &) SIS 96T BT IS el DR FHD AIBRT Dl
‘AR a1 ot fopaT STy



07.01.2019 79

(xxvii) Regarding non-utilization of Punalur-Sengottai railway route

SHRI N.K. PREMACHANDRAN (KOLLAM): Punalur-Sengottai gauge
conversion work was completed and commissioned in 31 March 2018. Even
though the line has been commissioned, it is not being utilized for introducing
new trains. The only new train introduced was a special train Tambaram
Express which is 3 days in a week. The trains running prior to start of the
gauge conversion work have not been restored. The demands for introduction
of new trains and restoring old train services have not been considered.
Rs.390 crores were spent for the Punalur-Sengottai gauge conversion works,
but the same is not being utilized till this date. Punalur-Sengottai is a shortest
railway line connecting Kerala and Tamil Nadu. The non-utilization of a railway
line by introducing new trains is a loss to the public exchequer.

Hence, | urge upon the Government to introduce new trains to
Velankanni and Rameswaram; convert Tambaram Express to daily regular

train and restore all old train services through Kollam-Sengottai railway line.
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12 13 hrs
SUSPENSION OF MEMBERS FROM THE SERVICES OF THE HOUSE
UNDER RULE 374A

HON. SPEAKER: Now, please you go to your seats.

... (Interruptions)
HON. SPEAKER: Dr. P. Venugopal, Shri K.N. Ramachandran, Shri K. Gopal,
Shri N. Sivaprasad, | warn you that | am naming you. Now, please go to your
seats.

... (Interruptions)
HON. SPEAKER: | am again and again warning you.

... (Interruptions)
HON. SPEAKER: You have come to the Well of the House and you are
abusing the rules of the House by persistently and wilfully obstructing the
business of the House. By your wilful and persistent obstruction, grave
disorder is being occasioned.

| am, therefore, constrained to name you under Rule 374A.

Therefore, you stand automatically suspended from the service of the
House for two days in terms of provision of Rule 374A. They may forthwith
withdraw from the precincts of the House.

... (Interruptions)
HON. SPEAKER: Now, you please go out of the House. | am sorry.

... (Interruptions)
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HON. SPEAKER: Shri Venugopal Ji.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, under Rule 222 of the
Rules of Procedure of Lok Sabha, | submit to give a Breach of Privilege Notice
against the Defence Minister, Nirmala Sitharaman Ji. ...(Interruptions).

HON. SPEAKER: | have received your notice and it is under my consideration.

... (Interruptions)
HON. SPEAKER: Now, you please go out of the House. You have to leave the

House.

... (Interruptions)

HON. SPEAKER: You please leave the House.

... (Interruptions)

HON. SPEAKER: | have suspended all four of you. You please leave the
House, | am requesting you.
... (Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 1230 hours

12 17 hrs

The Lok Sabha then adjourned till Thirty Minutes past
Twelve of the Clock.
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12 30 hrs

The Lok Sabha re-assembled at Thirty-Minutes past
Twelve of the Clock.

(Hon. Speaker in the Chair)

HON. SPEAKER: Now, Zero Hour. Flﬁg%\_rﬁ T g3AT?
DR. M. THAMBIDURAI (KARUR): On Friday, | raised an issue regarding the
suspension of AIADMK and TDP MPs. | know that you have every right to take
action. | am not denying that, but at the same time, the issues are very
important. The issue is, especially the Cauvery issue; construction of
Mekedatu dam. The Central Government has given the power to the
Karnataka Government for DPR, but the Supreme Court has said, “you cannot
construct any dam without consultation.”  How can the Central Government
give the permission to the Karnataka Government? That is the issue. It is the
Supreme Court decision. Therefore, our Members agitated and raised this
issue.

Let the Government come forward with an assurance for the withdrawal
of DPR or instruction, otherwise, Tamil Nadu will suffer a lot.

You know very well Madam, last year, there was a lot of scarcity.
...(Interruptions)
HON. SPEAKER: One minute. Let him complete.

... (Interruptions)



07.01.2019 83

DR. M. THAMBIDURAI : We had problem of drinking water....(Interruptions).
We requested three TMC water from Karnataka. ...(Interruptions) They kept 30
TMC water in the river, Krishna Raja Sagara. ...(Interruptions) They refused to
give. Now, what is the necessity of the construction of the dam? That is why
they were agitating, not with any other intention.

We want to respect you. ...(Interruptions)

HON. SPEAKER: | can understand.

DR. M. THAMBIDURAI : | am only requesting you to respect the feelings of the
Tamil Nadu people and also to withdraw their suspension order and ask the
Members to come. This is the issue that they raised, not any other thing.

HON. SPEAKER: | can understand but there are ways to discuss. This is not
the way to come in the Well.

DR. M. THAMBIDURAI : | can understand. But they have raised the issue for
this purpose. Tomorrow is the last day also....(Interruptions)

Therefore, you can reconsider this. You can also ask the Telegu Desam
and AIADMK MPs to come to the House. That is what | am requesting.
...(Interruptions)

AT STeeT : H Wb dieT T Hiehl < el g T Sff, AT 33 S1gy) # 3y
Sl T HiebT < T8l §, AT T 4311 30T el 3Tl &l 3ATaR FelTl Teitst JfST |
have already taken the name of Khargeji.

... (Interruptions)

SHRI MALLIKARJUN KHARGE (GULBARGA): Madam Speaker, just now,

Shrimati Nirmala Sitharaman presented one paper in this House.
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HON. SPEAKER: That was the Minister’s statement.

SHRI MALLIKARJUN KHARGE: She corrected her own Statement.

HON. SPEAKER: Whatever it is, it is a Statement.

SHRI MALLIKARJUN KHARGE: Just | want to bring to your kind notice.

HON. SPEAKER: She has not corrected. She has given the Statement.

SHRI MALLIKARJUN KHARGE: Madam, wrong fact should not go in this
House.

HAL have taken nearly rupees one thousand crore for salary of the
employees. They are not able to give even monthly salaries to their
employees. This is the situation. It is not only that. | will quote Madhavan’s
statement: “We have always been cash-rich. This is the first time in two
decades, we have borrowed money.” This is what the Chairman said.
...(Interruptions)

He also said: “HAL borrowed rupees one thousand crore to pay the staff.
Total strength of the staff is 29,035 and the outgo of monthly salary is Rs. 358
crore. Madam, Rs. 1,400 crore are monthly expenditure. There are dues of Rs.
15,700 crore from the Armed Forces and a size of Rs.61,000 crore of HAL’s
order is booked but it is diminishing.

This is the statement of Shri Madhavan, HAL Chairman. Not only that,
he further said on late Thursday, “Our cash in hand is in a negative”.

HON. SPEAKER: May be it could be like that.
SHRI MALLIKARJUN KHARGE : | am telling this because the order is not

placed. Still, she said that it is in the pipeline. ...(Interruptions)
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HON. SPEAKER: You should read the Statement, and then discuss about it.

... (Interruptions)
SHRI MALLIKARJUN KHARGE : No, we are demanding JPC for this issue.
...(Interruptions) The Rafale deal came into controversy because of all these
things, and she just wanted to show that she is in favour of HAL and we are
not in favour of HAL. ...(Interruptions)
HON. SPEAKER: No, there is nothing like this. She has just mentioned the
facts.

... (Interruptions)
SHRI MALLIKARJUN KHARGE : It is as if she is in favour of the staff, and we
are not in favour of them. ...(Interruptions)
T | 1 FAT (ST T[T I Ferare): HeH, 39 TCCHT Bl Jniifede BRIgdl i
TS AT 91T X8 8, 39 TecHe Bl 3refifede pegdl
AT STEF8T : Tetlof, § et 4t ater il

....(cTgET)

qART 3TeeT : JfdY, AfS

...(ITYT)
SHRI MALLIKARJUN KHARGE: Madam, if you really want, then | will give you
the list of things that we have done. ...(Interruptions) Presently, following
procurement order are in the pipeline for HAL. ...(Interruptions) There are 83

LCA ...(Interruptions)
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HON. SPEAKER: Shri Kharge, she has already given it. Why are you reading
it?

... (Interruptions)
SHRI MALLIKARJUN KHARGE: There are 83 LCA Tejas fighters order worth
Rs. 50,000 crore; 15 Combat helicopters’ order worth Rs. 3,000 crore;
...(Interruptions)
HON. SPEAKER: Shri Kharge, please read her Statement.

... (Interruptions)
SHRI MALLIKARJUN KHARGE : Further, there are 19 Dornier transport
aircraft worth Rs. 3,400 crore; helicopters worth Rs. 15,000 crore; and aero
engines worth Rs. 8,400 crore. ...(Interruptions)
HON. SPEAKER: Shri Kharge, it is okay.

... (Interruptions)
HON. SPEAKER: Now, the next Member is Shri Dharmendra Yadav. Shri
Kharge, please sit down.

... (Interruptions)
AT 3Teget : off erfvs area, U T8l 81T Bl

...(ITYT)

£t e¥fes I1eT (9ST): 3reger Sif, H 37 HATegH & HRAT Albed Pl S G &,
I FEEAT3N I i FRTET &, I UR AT AT A8 81 04 STaRT T FHTam! uret
& ASEIT e AR 3TRIeter ATed Si. .. (FIaem™)

HON. SPEAKER: Shri Dharmendra Yadav, one minute please.

... (Interruptions)
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HON. SPEAKER: Shri Kharge, you please read her Statement and then speak

as it will be better.

... (Interruptions)
AT STETET : 81 T R DIl § Tl HISUT 78] Bl o
ot e e
...(TTE)

St erfve aea : 3reTe SN, 4 SMeN! BT FEISERT Ut & ISERT e AT
3TRgerer 1ed SiT, TS FHIST UTcT Y IS Jeger A1 JRATE! Sif &b i Ueb

fATSTRIR JeTrepId g3. .. ()

HON. SPEAKER: This will not go on record.
...(Interruptions)... "~

A} ¢S ITeT : I JeATbId &b el far 5 TRIG Pl IR T2l b R Hle1ATS gRT
UhSITSIAR DT T8 3R I ThHITSIAR I Y & T&T febarT T, g8 IR ST ref b
S AT €, S AR A 9O Qo) 8RR ISR 3Tee AT JTRIeTeT ATed WX TR
ORI (FaerT) 3reger Sit, ForT ave & iellans &t fRrae g3 €, PIg Al genT
TET 21 [T, IHUT & 3T el & 1R TR ST dTe!, FETaTs ST drdT 99 718 &,
S AT & AT T BRI ... (TTIF) §F MUD AT A HeAT a8 & (b
dieflas dic T8l Slerfll...(@agF) dlc IR Yo AR fEgwiE @l ST
STl (TTET)
A1 3TeY&T : 3TTUhT J1 81 TS B

ST AT Sl

" Not recorded.
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AT STEET : Sf. U FFUe, AT TeRt e Sigat, Al iR et 3R 2 =
T ARTIVT ATe Y +ff s A1ed GRT I3 Y I o A1y el Ry bl SFgAfT
e I ST 8l
St T 4t (RreeR): 91T sreger Jeied, 39 O et § ¥ die @l
IR T febaT &, I9eh foTU & STTUehT 9§ -9gcl STHR ch BRdl g

B Gy & fArgex ScRfd i TeaRur el & qYs e H ST dictor

AT HeT 9T 83T &1.....(FeT)

HON. SPEAKER: You can associate with the issue raised by Shri Dharmendra
Yadav. You can send your names and associate.
... (Interruptions)
ST T 4 TR I 37T e A&IfOre bl o el febalT AT B (STTET)
12 38 hrs

At this stage S/Shri Dharmendra Yadav, Gaurav Gogoi, Jai Prakash
Narayan Yadav and some other hon. Members came and stood on the floor
near the Table.

ferem & dfy BT 9 &1 & IR Ued & oty Y fhelifier R ST gs <@
gl...(FH) Y& s G D 91 & fob 3t ietsT Bl gU T I5-ure T BRI Tet
8l 8T B JoaaR e &f gt I A-7 J9ERT & 31cdd fUseT gaT 8. (JaeT) I8
&It epietoT FeeraR e @l serar & H Jerid Rig sidm fOh Y 38 are] 78T fobam it
T8l ...(qY)

3TCT: He & HTETH W IRBR J IR & fob FeeieR f2rer i gt & fwer 2-1
GEElg & &b gdf TR Sfeficiia qYs IEs & TaiiiEd &l sierst o efforen
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B URFY GRM B be &R 9 I Bl FRRE fear S ggd-sgd
I CICIE)
ATTIRT 3TEET : &it AR I 1357 3TIR S, Petior Aret Bl it AT et GRT I3
U {9 & 1T Helg DR DT AN TS b STl &l
'SHRI DAYAKAR PASUNOORI (WARANGALY): | will speak in Telugu Madam.
Categorization of Scheduled Castes is being demanded for the last 25
years through public movements and in the process, many committed suicides.
In line with these demands, Telangana CM Shri K Chandrasekhara Rao - with
a view to mete out justice to the communities of Mala and Madiga, has passed
a resolution in the State Assembly to categorize SCs as A, B, C and D. This
resolution was sent to the Parliament for further action. Before General
elections, NDA promised that within 100 days after coming to power,
categorization of Scheduled Castes will be done. But even after these many
years, categorization of Scheduled Castes could not take place, which reflects
negligent attitude of Central Government towards Scheduled Castes.
Categorization of Scheduled Castes is a constitutional right of SCs, therefore, |
request that this demand take the form of law. Thank you.
Y aror frsim S (FRY) « HeledT, AT J1 rIeblet H dler BT AR [T, g9
foTT 3MTUepT TarTel .. (ae)
FEIAT, 3 3T QRIS & I & UfNacT ot SFRIe o ofml. .. (Taer)
HRICT, < T ITSIG! & gHT 14 RIAwR, 1949 BT 39 < F =<t @r
RISTHINT & AR UR TIpicr T &1 715 offl....(FaerT) fewat ol Tamifdes TR o <o §

' English translation of the speech originally delivered in Telugu
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T 3Afefeh dlet! 3R FHHT ST dTel! |T8T & PRUT I8 T pid UTH g3 ofll.... (e )
TR U & T TR H SATGITR T3l -1 A f&<t T T4 T 91T & o
RN fobT ol (gaer) IR-fewel ATl ot | 37 arel e S, Gy &1q 377
T @RI = f&=<t T SR fepar ol (egarerT) SigATT o fop femelt arferefier wrorwreT
T ST UTH R oY, IR SFJA &b fIuie IIorTeT A &= 3R I q1e
S Aff & Ffor & q1e oft a8 Iva 72 8 A1, (agr)

AEIeT, Uiy 8 HATTRT & GRT ST ST U aTfidh HRIHA AT AT
Bl...(Tag™) 39 fasoe & fow v Suw e 99 R § o ol oft i
AT GRT & ST aTet fATToAT # et &=RIRN a1 50 Hfarerd fewel & fasimomT ™
G [T ST SIS &l (STeT)

TEIGT, 3 AR BT YT =181 &F J&T 21...(ae™) & 1y A1ea™ F IR
TRBR & & HATC g <7 HACRT A SFRIY BT § (b broild ALAFT GRT U 7 32
faSOEr & @9 | 9 50 Hfcrerd M et & fasmuer @ 9 fr &pfly AT &
STl R S 6T M. .. (TTET) T8 LD & T IS SIS ey
ST o e TR &Reh STIaTer RT3 BRI ST (I er)

T 3Teet : #ff eRe BuTdl, SRI yTe fivsy, sit Murer AT 3R i 37fieT RRTer &1
T 3101 41T Y GRT ST Y I b 7er Feleg, e bl STHICT Y& bl SATeit o

SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): Madam, | would like to

draw your kind attention to the fact that 117 Battalion BSF is posted at
Kaharpara border outpost under Raninagar-I, Police Station in the district of
Murshidabad, West Bengal where BSF attacked common people and farmers

brutally without any provocation on 9" October, 2018.
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When farmers of the locality went to the Kaharpara check post for their
entry to their agricultural land, BSF personnel were not ready to allow them.
But every day they used to go for cultivation of their land. Madam, 117
Battalion BSF did not allow them on that day without any reason. At about 8.30
a.m. when some farmers gathered there, BSF started blank firing. After a short
while, peaceful discussion started in the presence of Panchayat Pradhan,
Members and 117 Battalion BSF officials. Suddenly some BSF personnel
came from Harudanga Camp and started lathi charge hurting brutally farmers
and the common people in the market.

| request you to inquire about the incident and take appropriate action
against the BSF personnel; and provide some compensation to the injured
poor people for their proper treatment and livelihood.

HON. SPEAKER: Shri Kirit Solanki — not present.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, Indian Government has
to revise royalty on coal in April 2015. However, it has not been revised so far
despite the fact that the State Government of Odisha has requested the Union
Government time and again to revise it. Instead of revising royalty on coal, the
Union Government has raised the clean environment cess from Rs.200 to
Rs.400 per tonne. Further, the State Government has requested for
earmarking of the remaining 60 per cent of the environment and rehabilitation
cess to coal-bearing States as they have to bear the cost of environment

degradation and rehabilitation.
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The State Government of Odisha has raised this issue in the GST
Council meeting but the Council has decided that the entire proceeds of the
cess would be used for GST Compensation Fund meant for all States. Thus,
the coal-bearing States have been deprived of both enhancement in royalty
and share in coal cess.

I, therefore, urge the Government to revise royalty on coal and earmark
at least 60 per cent of clean environment cess to coal-bearing States.

HON. SPEAKER: Dr. Prasanna Kumar Patasani, Shri Nishikant Dubey, Dr.
Kulmani Samal are allowed to associate with the issue raised by Shri B.
Mahtab.

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Madam, | want the
revision of the 7" Schedule of the Indian Constitution. The Concurrent List
includes those subjects on which the Union and the States have the concurrent
powers. However, in the case of conflict between the Union law and the State
law on the same subject, the Union law prevails overriding the State law.

Madam Speaker, this provision goes contrary to our hon. Prime
Minister’'s vision of ‘Cooperative Federalism’. Our leader, Shri K.
Chandrashekar Rao, has always sought the removal of the subjects in the
Concurrent List and should be transferred to the State List. There is an effort
by the national parties to strengthen the Concurrent List so that the Centre has
maximum hold over the States. This tramples over our duty to effectively

govern our States....(Interruptions)
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The States should be allowed greater freedom in planning and
implementing policies. A top-down approach is not appropriate for such a
diverse pluralistic society. The Union Government should restrict themselves to
the issues of foreign affairs, defence, internal security, etc. In line with this
view, | request the Government to initiate a discussion on the same and do the
needful....(Interruptions)

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Madam, since the
House is not in order, would you be kind enough to allow me to lay my
speech? ....(Interruptions)

T eI Uil RraroiRmg (R1eR): smeviiy wiax <4, § 98Reg & fhd™T
3 FEfHrT Uep THR e IR SATIhT €T TSl HRAT A& .. (FIEM) W T8RS
T 931 I 7 T FRaffd U & SISt df Well ) 8 8. (IFE™) I 3! Haet
& fofy 378 fireT arel Jou W g3t oRE AR &1...(caer) sl @8 Jeiqi 3 37 Rid
fep=aTIT <1 SO Wit & feby 1Y foyaer b1 o Hfcrerey off 78l fiyet JeT 81, (Faw)
[T 3Telel &R W@ & 3R TRBR DI AT AT @ & oy 30 Ieural i

FSD W Hhebl & T AR 8. (FIYH) I8 WRPR gRT I U 3iR 3

AP SUTT BT HHT & HIRUT &l &T &l...(TTT)

62,600 IU TY T &, R @I 9,000 Heamm™ QT & Ie 8IaT &,
Sefh I &I dU TfT fhar T a1eq IR Fiewdt 8, ST ufT tes 18,000 B0 &
31feres & BIdiT Bl...(TET) T8 98 ABeu- & MR fhami & arer 98 I

8l...(CATYT) ST HE=Tdl GXI TRE SR Teil STl ol (TTHT) IAD TRT 3 bl

SERT IS AN 8l 81T Bl...(FIYM) TRBR 7 WH H 81 alel Ioa Y Pl &1 H
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R U TS T RIS qed DT o I e b off, eifebT 374t Tep o & gl
8l...(TTY) YR TRBR &b U 57 T~ § DI Igaplei= AIfT T2l al.. . (STT)

OfIT PR HI g7 NI fhIMEl I dehblel SMUR W FERIAT Pl
IRV . .(STag™)

Heq TR, H MU HTEIH H TRDR I I8 SFRIY PRAT ST 8 b TRDIR Dl
fraTT &t ST BT BT TR b foTu IRIT 3R TcahTel HRATS BT ARV (STTET)
S g T Hed W Al A Bel $f TR $ 918, S b Eferd i @
31féras BT ARy, Sreufe] Al & & Jeg & &H A & 15 IR & WIS & Ud Je
&b TCTD BT THR TP HRAT AR .. (TTLT)

AT Seger: 4 3Rfde Wrad, S ARMIE drefsar, St wor difdes, st
IR ATege, A eI ARG U, 217 o =R, . fiepict Tepmre 2w,
it AT eARgs, . Rfdws feremrer Maepars va #fT TR w™are 31 ol i) simeer™
qTctet RETSIRTE §RT ISTU Y 49 b A1l Felg HR- i AT USTT bl STl &l

...(cTgg)

&Y PR g9 (MeST): sreyer HeiedT, gwgdrel § YD HIEH & U §gd &l
AEcqyUT fIS IS A& §...(STTY) PR H R 34T 81 8T & iR P Sif T
IS T g% 8, I BN Vg HUT &P Wp IS &I b TR W Hell 83T &, o
HR T AT & 2. (FTET)

TR deH, T8 AT DTS 3fdhett ATRTET 8T 8l...(TIYT) IF 1947 3 oA
3T Teh SRTIAR ALUT.QH. g8l R JSRTET 3iR BT bl TSI PR 8T Bl...(Fae)
9P BRUT AR FGIAGD G &b 3R ARAT FaT 9ISl b HrRIbais & o=l
fopcr=it UAY AT &, R kg Sote Toff, frat SRt afeat & Rivtent et Sore T,
fopat Uit g8 €, R1ep afcra it g & Y. (raer) §AR fohae O dRiadT
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fSFTehT 7o 81 T, fobeT U priepal 8, S forebetiT &1 U (gae) ay 1947 |
P g¥ 2019 T TR ALULUH. &A1 3R SR/l &I ASHIfa PR &l
gl...(aum)

HEISYT, HRT 31TUP AT A I WRBR A 3T 81...(aer) 3t BT §
R 89 & 915 .00, Bl I8 @1 < W8T & b 89 vl H WRPR T W7 & 31 39
BRI BAR ARS AT DI AR 3R ID! T T AT &I & 8. (TFeT) TATT
Ueh SYfSRRICT HHIL S-TRIT STY 3R A 1947 I ok 9y 2009 Teh T 3TR.TH. T,
3R AR ST UIet & HRidl JR ST I8 8 3R d87 P JE&IHAT dI SIS
IR PRy I&T ISCYfel ITRA ST ST .. (SGTET)
AR Sree: Pk Y= Rig Taet, At ave BFurdt, A i pAR qivsy, At
orer g, it ARUTE Brofear, A 35T wdw RiE, W Ra €, o g R, it
MaTeT AT, 47t 3fel RRYet, Tealdhe R $rd Ardgar, AT SR 8 SR T &4
I oTE {57 Y &t (eIt g GIRT IS Y vy b Ter A e &l SFHIT
EEKARVINIR

...(aEm)
Y rer foregSt (SfRroT fwet): Helean, amue U g WRifed g W e @ g8

HiepT f&T, SR fofU STU! TgT-a5d gvgaral. .. (TTHT)

HSH, Ub TR < & TEF FAl S o AeATYT Dl AT Dl G fhar
21...(TTYT) B 37U ST & AN WR &Ry o 7R 3oy fasdY oft BrreiTer T =¥aman
I IO T BRIV (TTYM) Th RSB < D THM FaAl 7 Pl & & A=
AT &R RGBT gefroT BT UMY R G TR foeedl & el g,
JETaeT Yo iR el & Ger o, fifepT &% HTeT T RIS DU T Joic 8l &
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31k ITH s DI [y oft enfirer BYclt &, IFH R 31T UTfora™e Bl RImhIRer )
SR T Y GorT <Y STl B, S 8¢ ) T 1T 21 (@aeT)

gl Ve UH.UeT.U. 500 AN BT Yo fEetar AT &l...(Qaae™) aifde e
e 3R TH.GY. 379 GRT AIEHTS PR P d1eaole U Tl faetal Fepd &l (Saer)
gR 8] ST feediT R&d &, S o A 8, Il ey Yo T8l feT <&
8l...(cagg) H olftrere TavR ATed A e, @ifdhT I8l e fob Golid Ic 7 gddb
foTq #4T &= ST 8, SQfory # S gred=or A8l AT <1l §l...(a9r) 3,
MU HIETH ¥ DT Aledl § fb s I Aae Sived MR 39 R &M

3....(TaHT)

A, g8 ggd ARICT HAMHCT Bl... (g9 89 S TH.U1. & P &P qraoje A
U9 BT Y Rolare {6 ST JET 21, (TIHT) S8 SUeRT & 3 TH.UA.U. Pl §aT
ST B1...(ae) Wi ISHIRT S ... R W E, P oIy drg & OAT [QQT ST
EIENNEEEIS))

HeH, 31U g1 e o oy Hier e, s9afery d amueT sgd-agd g=uars
BT §]...(TTYT)
T STeer: ok Iou—s 8 draet, o ara Burdt iR 2 oRY uware fs7 ot #ft
HT fSEEl GRT ISTY TV s oh AT Heg R Dl AT T i STl &
oY, FamftT ATerd (STor): sreger weledT, H 31Ut TR & & MU 937 dllh
&< & Uep JAfeT HEcauul f[avg OR dliel T e f&=T... (gaem)

3T <2 ¥ ST ST, SR SFAThel, iR 3 fuesT aif T arReru
EINTeT Bl....(FIT) 3 fUwsT i H STEIvr, TSI, 497 3R BRI DT Brgr YT
v |HTST Mt 8. (FeT) el Gt H 4t et IRg T IS I BIgpR YT

" Not recorded.
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AR e QMTereT 81...(Fde) I AT 3R TR AU & MER W el
gl...(ae) T AT T TR Alel St F 9| el & foly 98d ARt
AISHT g €, d18 a8 Ioodell AT 81, YA AISHT 81, -8 IS &,
TR ST AT 81, clfehT <3 A 98T ae! Ge&AT H A & Ul &, S eIl
XM < el Sl AT BT &, HOIGR! HRaT Bl....(Sae) 37T IFh 7 H drer &
for S T B1s Sfehes ToHT A&l 21 ()

RIS, § 37 ATEH A TRBR A AN BT 8 1o U AT (e i SR
FTIT SITUI... (ST S BRI 3 & el @R 8, S97op &l & fofem o 8k
3T es &1 Al I fo1q Yep (3T AT H aciHT STREIV ST Bl BISHR JAREUT

T GRRAT &Y S| T§T-TET G-I, .. (FTLT)

T STee: PR Iouws RS e, St eRe B, o A9RF yre e, sft e
PHR TTUSY oI 21 01T 8 DT U, RITH{N Hierd 1 §RT ISTY ¢ fIwy & |qref g
R T SFANT TS T STl &

Shri Ninong Ering. He is not there.
Now, Shri Ravindra Kumar Pandey.
£ s IR urvsy (RIRSIT): srever Helean, § MU A1egd ¥ g WHR 4

HAT HRAT &, ...(SFTUT) Aol BDlel hies b GRT HART H Hitcd TR Tofic ol FHHior

R 71T &, ST @ Ueh 3RT DU bl GIRTC A T &, offch 3TTSl 98 IR He M J a5
gl...(FgYT) g8l & FoIgR] T 7 Al q-edTe et T & 3R 7 & S fofy ASTIR &t
G § &l....(FIY) T8 TS DT TR § §€ TST g3TT

AEIGdT, WY1 I ¥ e 8 fh 59 mer didhenar R amex
IRITSIE PIfCRRT @I ©: HElN § & G AT 8, IFD! |l 3ffders dTe] PRIamI
ST, . .(TaeT) .0, @ik Y. 3).H.0d. &1 S Aldhet Ve 8§ 7, SHDT 3-31FIH
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9% 8, ORI 87 b oTal HoTgR sRISTIR &1 TR &l....(Sarei) JATa e & fob Sqept
TTe] HRATIT SATY| TEI-9g<T F=IdTal. .. (FILT)
ATIRT STeeT: Pk Jsu=s g T=ael, 2 IRe Bordh aour 2 3R_F e 7 ot ft
R PHR YTUSY GRT ISV U fSRT & QT el R bl ST T&T bl STl 8
4} A& TRIIVT YIS (WFTR): L& AT, AU 3 JleT bl AR (T, S4B
foTq & 3fTYehT GIeTS R &l...(STaTeT)

3TEE HRIST, AR TRBR Bl AT & AR fUwsi @l 27 TR TRawm
OTH & 3R G PIC P MY b JTAR IGH T oRIR BT U fhar war
8l...(CATYT) TTH AR TRDBR - T ATel G4 $hIHT oIk b UTererT T AT dheech
313 AT IR IR T Bl...(FI9™) SF ah & q1T & off fh ISHdT IRE g
BY IR T ST

HEIST, 3TST H U: 39 Fe § g ARBR A 71 PR g b HiHl olaR &l
BT T TRE AR THT BT AT GIdIE]. ... (STTT)
AT 3Teger: S e (98 T #ff et ARMIV J1eq GRT IS TV 9 & rey
g B DT AT UG b It 8l

Shri Ashok Mahadeorao Nete. He is not there. Now, Dr. Prabhas Kumar
Singh.
DR. PRABHAS KUMAR SINGH (BARGARH): Madam Speaker, thank you for
allowing me to speak on a very important matter relating to the tribal of Odisha.
This is regarding reduction of GST on Kendu leaves. Kendu leaf, a Minor
Forest Produce, is the financial lifeline of the tribal people of Odisha. The tribal

people collect the leaves as part of their right defined under Scheduled Tribes
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and other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006.
They have the right to procure and sell these products.

After the implementation of GST with effect from 1 July, 2017, 18 per
cent GST is levied on Kendu leaves. In Odisha, prior to the implementation of
GST, there was 5 per cent VAT on Kendu leaves. This hike from 5 per cent to
18 per cent is very high. Due to such hike in the GST rate, thousands of
quintals of Kendu leaves are lying at different godowns of Odisha. This has led
to the drop in selling price of Kendu leaves sold by the tribal people and also
Odisha Forest Development Corporation Ltd, through tender, which has
adversely impacted the implementation of social security.

T STEAET: Sf. PerHor el arim ST AR vTe 31 3l Sf. I PAR 48 g
IOV Y fw b HTer Hefg bR DT SFANT HSH b STl &
Shri Santokh Singh Chaudhary — not present.

Shri E.T. Mohammad Basheer — not present.

A 0 Rig IrgHTORT (TR wTfed): feq Ty, sl AT s e feeet! &7¢
BIC 7 1984 P DI &b ARIAT DT AT FAKT U I8 Hecaqui fCwaforr & &
...(TTIT) § ARPR F 31T AT ATEdT § fob 39 U= Ruarerd 81T 1f2ql Ugel! a1,

UEA! IR JMSTAd - HET & b I8 SFIISs o, ... (STT) 395 U Ty, U & &
CINTT 2T HIRT 7T b IR ¥ T e RYE St = et o1

GTeRT H § % {+1err|
CICKIENEN Rt
QT HRT o IR11”
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I Qe Dl fb ART? AR Y IS DRATIR O AT 7 Dl
T —
‘T IR & U7 U IR U T 9R,
IR HT AT AT §3AT, ST SHlere] g golRI”

H TEdl g 39 SHNTSS (SeeiaR T STy, ¥ aifeside &, Srai- Bel fo
Jg Uifetfedmet RR 1 ... (SIaeT)
TR aTearer : i IRT RATE 198, ST SR O1gR, PR P {8 Twaiet, off aRE
TSt aiR it e g¥ 1 21 o Rig TgHoRT §RT SOTY TV fI9 & ATer Helg
R T AT TS T STl &
<. T M 5 (S1S): 3eAe HEIAT, 3T § U H1eTH & HR DR Pl

&I GR e ol bl faT-8-feT gk Sl ST R8T 8lefd D dR €T TP DR

A& g ... (TILT) TS 89 S A1 Gep YR T T & bl TSI DI TTpRIe
UefiT &Y U b & Sefh YR T T &1 &R AT Y B9 Wfey ferdieet &, fbar
Y TH3TRYT Bealig Fl Bud Ul S Tep ol UScl! & 399ep dold GR e | e8] TR
H B T8l AR UT &l & ...(TIIH) Uh TR IRDR $g &l & fob fhamr & s
QY R & forg riefier B, oFR R thacior g 81 SIef aF 89 3d% Aredd d
fopart @ off =Ry EF < 9T (e 9 2007 H YRT IRGR 7 Ud SRR
frreTet o R R auid & forg afedel < & forg sifyer &1 8 off I a1e
R BT 1 ST PR UG bl & I FfedS ITep! 31T cIep & et UTS 2, b
3fTST &1 I PRIS DU T bl &l ARISATST & H I8 3fheT dRT RIS DU Pl B
HERTSS fUBel TR Alell A RMAR I Bl AT PR 6T & ... (Fae) P A dH
ARISATST S IR & b fo1q 57 R herclof T Ffeds! T ARPR F Hifeyer &
oft I NefIST IR R T DIfILT I, TAA Ryth thar ot I & T8l afcd fa=l ar

oY ed et Il g=are) ... (Ia9™)
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AT STeer ¢ AT -1 e A 3TR PR U Rig Tmael el Sf. S ey
HS GRT ISY TV A5 & Fref Heg e bl SAFAfT T bl Sl 8
... (Interruptions)
HON. SPEAKER: The House stands adjourned to meet again at 2.00 p.m.
12 58 hrs

The Lok Sabha then adjourned till Fourteen of the Clock.
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14 03 hrs

The Lok Sabha re-assembled at Three minutes past Fourteen
of the Clock.

(Hon. Speaker in the Chair)
... (STIYT)

Nt ofs IeT (FRRY): AR sreger S, AWieTS @ TosET T8l 8T ey

...(cTaE)

14 03 V4 hrs
At this stage S/Shri Dharmendra Yadav, R. Dhruvanarayana and some other
hon. Members came and stood on the floor near the Table.

...(TFHT)
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NATIONAL COUNCIL FOR TEACHER EDUCATION
(AMENDMENT) BILL, 2018
(Amendment made by Rajya Sabha)

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Madam Speaker, | beg to move:

“That the following amendment made by Rajya Sabha in the Bill
further to amend the National Council for Teacher Education Act,
1993 be taken into consideration: -

Clause 1
1. That at page 1, line 4, for the word and figure “Act, 2018,” the word and
figure “Act, 2019”, be substituted.
SHRI PRAKASH JAVADEKAR: The amendment is only for changing the year

from 2018 to 2019. That is the only amendment. ...(SIJET)

AT 3reeT: fSqha &Y Maedehar &l 8l

The question is:

“That the following amendment made by Rajya Sabha in the Bill
further to amend the National Council for Teacher Education Act,
1993 be taken into consideration:-”

! The Bill was passed by Lok Sabha on the 23" July, 2018 and transmitted to Rajya Sabha for its concurrence. Rajya
Sabha passed the Bill with an amendment at its sitting held on the 3¢ January, 2019 and returned it to Lok Sabha on
4" January, 2019.
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Clause 1

1. That at page 1, line 4, for the word and figure “Act, 2018,” the word
and figure “Act, 20197, be substituted.

The motion was adopted.
HON. SPEAKER: We shall now take up amendment made by Rajya Sabha. |
shall now put amendment No. 1 made by Rajya Sabha to the vote of the
House.
The question is:
Clause 1

1. That at page 1, line 4, for the word and figure “Act, 2018,” the word and
figure “Act, 2019”, be substituted.

The motion was adopted.
HON. SPEAKER: The Minister may now move that the following amendment
made by Rajya Sabha in the National Council for Teacher Education
(Amendment) Bill, 2018, as passed by Lok Sabha, be agreed to.
SHRI PRAKASH JAVADEKAR: Madam, | beg to move:

“That the amendment made by Rajya Sabha in the Bill be agreed

to.

HON. SPEAKER: The question is:

“That the amendment made by Rajya Sabha in the Bill be agreed

to.
The motion was adopted.
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14 06 hrs
RIGHT OF CHILDREN TO FREE AND COMPLULSORY
EDUCATION (AMENDMENT) BILL, 2018
(Amendment made by Rajya Sabha)

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Madam, | beg to move:

“That the following amendment made by Rajya Sabha in the Bill '
further to amend the Right of Children to Free and Compulsory
Education Act, 2009, be taken into consideration:-

CLAUSE 1

1. That at page 1, line 3 for the word and figure “Act, 2018”, the
word and figure “Act, 2019” be substituted.”

HON. SPEAKER: The question is:

“That the following amendment made by Rajya Sabha in the Bill
further to amend the Right of Children to Free and Compulsory
Education Act, 2009, be taken into consideration:-

CLAUSE 1

1. That at page 1, line 3 for the word and figure “Act, 2018”, the
word and figure “Act, 2019” be substituted.”

The motion was adopted.

The Bill was passed by Lok Sabha on the 18" July, 2018 and transmitted to Rajya Sabha for its
concurrence. Rajya Sabha passed the Bill with an amendment at its sitting held on the 3 January,
2019 and returned it to Lok Sabha on 4" January, 2019.
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HON. SPEAKER: We shall now take up amendment made by Rajya
Sabha. | shall now put amendment No. 1 made by Rajya Sabha to the
vote of the House.
The question is:
“CLAUSE 1
1. That at page 1, line 3 for the word and figure “Act, 2018”, the
word and figure “Act, 2019” be substituted.”

The motion was adopted.

HON. SPEAKER: The Minister may now move that the amendment
made by Rajya Sabha in the Right of Children to Free and Compulsory
Education (Amendment) Bill, 2018, as passed by Lok Sabha, be agreed

to.

SHRI PRAKASH JAVADEKAR: Madam, | rise to move:

“That the amendment made by Rajya Sabha in the Bill be agreed

to.

HON. SPEAKER: The question is:

“That the amendment made by Rajya Sabha in the Bill be agreed

to.
The motion was adopted.

106
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... (Interruptions)
HON. SPEAKER: Please go to your seats. | am allowing you to discuss the
things but this is not the way. You cannot do like this.
... (Interruptions)
HON. SPEAKER: | do not understand. Please go to your seats. You can raise
the issues but not like this.
... (Interruptions)
HON. SPEAKER: Do not touch this.
... (Interruptions)
HON. SPEAKER: The House stands adjourned to meet again at 2.30 p.m.
14 08 hrs
The Lok Sabha then adjourned till Thirty Minutes past Fourteen of the Clock.
14 31 hrs
The Lok Sabha re-assembled at Thirty-One Minutes past
Fourteen of the Clock.
(Hon. Speaker in the Chair)

14 31 ‘2 hrs
At this stage, Shri B.N. Chandrappa and some other hon. Members came and
stood on the floor near the Table.

... (Interruptions)

HIFIRT Ire&T: TeloT, U UOR 18T oTavidl|

....(cTaET)
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14 32hrs

PERSONAL LAWS (AMENDMENT) BILL, 2018

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE AND
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
P.P. CHAUDHARY): Madam Speaker, on behalf of Shri Ravi Shankar Prasad,
| beg to move:

“That the Bill further to amend the Divorce Act, 1869, the
Dissolution of Muslim Marriages Act, 1939, the Special Marriage
Act, 1954, the Hindu Marriage Act, 1955 and the Hindu Adoptions
and Maintenance Act, 1956, be taken into consideration.”

14 32 ' hrs

At this stage, Shri Dharmendra Yadav and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

Madam, this Bill was introduced on 10" August, 2018 and it is a very
short Bill. ...(Interruptions) It provides that leprosy is one of the oldest known
diseases and it is to be treated as an incurable disease. ...(Interruptions) It has
been made a ground for divorce in the Personal Laws. ...(Interruptions) There
are five Personal Laws, namely, the Divorce Act, 1869, the Dissolution of
Muslim Marriages Act, 1939, the Special Marriage Act, 1954, the Hindu
Marriage Act, 1955 and the Hindu Adoptions and Maintenance Act, 1956.

...(Interruptions)
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At present, leprosy is a curable disease and in various judgements, the
hon. Supreme Court and High Courts had observed that the Government is
required to remove this discriminatory provision. ...(Interruptions) Apart from
this, the United Nations General Assembly adopted a Resolution and also
recommended for elimination of discrimination against leprosy affected
persons in India. ...(Interruptions) We have also ratified this Resolution.
...(Interruptions) In addition to this, the National Human Rights Commission
has also recommended amendment and deletion of discriminatory provisions
in 16 Acts and they have been identified. ...(Interruptions) Out of these 16
Acts, 6 Acts come under the purview of the Ministry of Law and Justice of the
Government of India, the other Acts are coming under the purview of various
other Departments, Ministries of the Government of India and State
Governments. ...(Interruptions) Then, the Committee on Petitions of Rajya
Sabha, in its 31" Report, also recommended for amendment in those Acts.
...(Interruptions) The Law Commission also, in its 256" Report, inter alia,
recommended for repeal of the Lepers Act, 1898 and amendment to certain
Personal Laws for removing the discriminatory provisions in these Acts.
...(Interruptions)

Madam, the Lepers Act, 1898 was already repealed by the Repealing
and Amending Act. ...(Interruptions) The present proposal is to remove the
discriminatory provision in these five Acts which | mentioned just now.

...(Interruptions) Out of the 16 Acts identified, these 5 Acts are being
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administered by this Ministry. All these Acts are related to the Concurrent List.
...(Interruptions)

This is a beneficial legislation. ...(Interruptions) Therefore, | request the
august House to kindly consider and pass this Bill. ...(Interruptions)
HON. SPEAKER: Motion moved:

“That the Bill further to amend the Divorce Act, 1869, the
Dissolution of Muslim Marriages Act, 1939, the Special Marriage
Act, 1954, the Hindu Marriage Act, 1955 and the Hindu Adoptions
and Maintenance Act, 1956, be taken to consideration.”
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SHRI KALYAN BANERJEE (SREERAMPUR): Madam Speaker, | must say
that this Bill is, of course, a beneficial legislation, there is no doubt about it.
...(Interruptions) There are a number of judgements of the Supreme Court and
High Courts in respect of this subject and the opinion of the National Human
Rights Commission is also there. ...(Interruptions)

But insofar as the Bill is concerned, no doubt it should be passed. But |
have to point out two or three things to the hon. Minister, through you. As far
as the rehabilitation and integration of a person affected by leprosy is
concerned, very effective and speedy steps should be taken by the Central
Government itself and by the different hospitals. Till now, we look at the
persons affected by leprosy in a different way. Although the Bill will be passed,
what is necessary is that there should be a change of public opinion especially
in rural areas. For that purpose, endeavour should be made, through wide
publicity, by the Central Government as well as the State Governments in
respect of cure of the person who has been affected by leprosy. After all, they
are not untouchables. This public consciousness has to be created. This is my
number one point.

The second point is this. Since it has come under the personal law, | will
make this request to the hon. Minister, through you Madam. Unfortunately, in
our country divorce cases are pending for long for years together and decades
together. Although the family court has been constituted, it is not there
everywhere. Family court should be constituted everywhere, so that the cases

are disposed of very speedily. The women of our country are suffering when
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divorce case is filed against them. Madam, under Section 125 Cr.PC, although
the provision for maintenance is there, the time limit is not there. | will request
the hon. Minister, through you, that appropriate law should be brought in so
that speedy receiving of maintenance by the wife and the children are made in
the legislation when a divorce case is pending before different courts. Family

courts should be constituted everywhere. With this, | conclude.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): | stand here to participate in the
debate for amendment that has been moved by the hon. Minister relating to
Personal Laws (Amendment) Bill, 2018.

Very rightly the Minister has brought this Bill. As per the prevalent
situation today, it is an outdated impression that leprosy cannot be cured and
therefore, it will be a cause for divorce. So, this Bill seeks to amend the
Dissolution of Muslim Marriages Act, the Special Marriage Act, the Hindu
Marriage Act and even the Hindu Adoptions and Maintenance Act. In leprosy
people get affected at a later stage also. Therefore, it was a concern earlier
when leprosy was not curable. But nowadays, with modern medicines, leprosy
is curable. That stigma which was there earlier that a person who suffers from
leprosy has to be outcast, should be left outside the habitation and should
always be left to his/her fate, that situation does not exist today.

Many people who suffer from leprosy get cured with adequate treatment
and that is an oral treatment, which needs to be given to those who suffer from
leprosy ...(Interruptions)

Therefore, as this Bill refers to only a disease, which is curable and
which is not contagious, | fully support it as the Government has moved it with
certain amendment to make certain corrections in the Personal Law
...(Interruptions)

So, | fully support the amendments that have been moved in this Bill.

Thank you
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SHRI B. VINOD KUMAR (KARIMNAGAR): Hon. Madam Speaker, | am
thankful to you for giving me this opportunity to speak on this very important
Bill ...(Interruptions)

The hon. Law Minister had introduced this Personal Laws (Amendment)
Bill in the Monsoon Session, 2018. It seeks to amend the five Acts, which are:
The Divorce Act, 1869, the Dissolution of Muslim Marriages Act, 1939, the
Special Marriage Act, 1054, the Hindu Marriage Act, 1955 and the Hindu
Adoptions and Maintenance Act, 1956...(Interruptions)

Madam, each of these Acts prescribed leprosy as a ground for seeking
divorce or separation from the spouses. In fact, actually, this Bill should have
been brought forward a decade back.

The National Human Rights Commission, way back, in 2008
recommended for such a legislation. The United Nations General Assembly
also adopted a similar Resolution in 2010. In fact, the Law Commission has
also recommended for such a legislation ...(Interruptions)

In spite of all these recommendations, there was delay on the part of the
Governments to introduce this Bill. Anyhow, the present Government had
brought forward this Bill in the Monsoon Session, and now, we are discussing
it.

There are many grounds for divorce in the Acts, which | initially specified
in my speech. Among them, leprosy is also a ground for divorce. Now, as

leprosy is curable with multidrug therapy and other medications, | think, this is
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a good legislation, and we should pass this Bill unanimously and see that
leprosy is not a ground for divorce for the couples ...(Interruptions)

Madam, in addition to it, | would like to make a request to the hon.
Minister. Still leprosy is seen as untouchable. Among the poverty-stricken
people, this disease is visibly seen.

Therefore, the Central Government as well as the State Governments
should concentrate to eliminate this disease in the society ...(Interruptions)

With these | conclude. Thank you very much, Madam.
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SHRI ASADUDDIN OWAISI (HYDERABAD): Hon. Madam Speaker, | stand
here to oppose this Bill. Why do | oppose this Bill? | understand the spirit
behind it that India voted in favour of eradication of leprosy in the UN General
Assembly by Resolution 65 of 14" March, 2011 ...(Interruptions)

Madam, my opposition to this Bill is as follows. Firstly, the National
Leprosy Elimination Programme Report recorded new 1,35,485 cases of
leprosy in 2016-17. This means, every four minutes, a person is diagnosed
with leprosy ...(Interruptions)

The Finance Minister in his Budget Speech said that in 2018, leprosy will
be eradicated. That has not been the case.

Why do | oppose it, Madam, is that in Islam -- because they are
amending the Muslim Personal Law — a marriage is a contract and it is a
contract signed between two consenting parties. The Indian Contact Act of
1872 says: “For contract to evaluate, it is required that it is free from every
undue influence, fraud...” ...(Interruptions)

So, Madam, over here, if a party is concealing a disease --because one
is marrying, it is a Civil Contract -- the consent is impaired; and according to
the Indian Contract Law, Section 17, the active concealment of a fact by one
having knowledge of belief is a fraud.

In Islam, you do not understand, it is a civil contract....(Interruptions)
That amendment to the Dissolution of Muslim Marriages Act is for a woman. It

is not for a man. You are taking away the right of a woman to divorce a man

who is concealing his disease. ...(Interruptions) That is why, it is important to
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understand that in Hindu law, it is kanyadan. A man is giving his daughter to
another man. ...(Interruptions) In Islam, it is not that case. It is a contract
which is being signed between a husband and a wife. If a wife does not know
that her husband is having an ailment, that in itself is null and void.
...(Interruptions)

My last point is this. ...(Interruptions) | want to bring to your notice that in
the Triple Talaq Bill, you must have heard fo ‘jﬁﬂ‘? Qo H T 8 @ E,
W%@ﬁﬁﬂﬁ@%\”l | would like to know from the hon. Minister & @/t
3o Y T GReeT 291 T T UT &7 UTfehReci T T 1961 BT JATREH, FeATeT BT
1971 &7 IS, leprosy is a ground for divorce. Why is it that you have not
looked o R TSI ST H AT 81 R8T &, UTfeh_eaiT H T &1 R8T & IT &R 5 &

& &I 82 ...(Interruptions) That is why | say, this is a duplicity of this
Government. ...(Interruptions) Leprosy should be eradicated. But the
Government is not spending money. Madam, 1,35,485 new cases have come
to notice. ...(Interruptions) That is why | feel that the Government is doing it
selectively. ...(Interruptions)

After Section 377 Judgement of the Supreme Court, Section 13 of the
Hindu Marriage Act says that sodomy is a ground for divorce. Would you take
it out now? ...(Interruptions) | want to know from you. Would Section 13 apply
to the Hindu Marriage Act after Section 377 Judgement? ...(Interruptions)

So, | would request the Government to please do not interfere in the
Muslim Personal Law. Marriage is a civil contract and the wife should know if

her husband is suffering from any ailment because it is a contract.
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...(Interruptions) Concealment of a fact, according to the Indian Contract Act is

a fraud. That is why | oppose this Bill.
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&t ArgIg SewRIST W (IRITETR): 3reger qeIedT, TROR GRT ST et AT T
&, 7 39 9T &1 FHL =T § Fifch SADT U BT bl Plg qois el ol o
TIIAT RS &1 T, T STgaI Bl a5l T et off| 37 Y I8 TR (SIS 8,
SIS A SISl 81 8T &1 A PIC BT AT AT 3R T BHILA bl e off,
SafeTy I8 el T 1T 81 I Slep 91 & o I8 FgRaet fSHIST €, offebT 3T Ueb 9

g f&5 now it is a curable disease but people’s mindset is still not clear. So,
public awareness is necessary. It should be started in school level also.
...(Interruptions) You are trying to remove this type of superstition. It is good.
But some religious superstitions are being spread throughout the country by
RSS and BJP which is not good. ...(Interruptions) Especially in Kerala
regarding Sabarimala, some RSS people are doing this. They have attacked
our MP’s office also. In such a way, they are damaging our social condition
also. | have a question. How will you cure this type of damage? You are
curing the issue of leprosy because it is a curable disease now.
...(Interruptions) But you are spreading religious superstition in such a way and
you are damaging your social condition. How will it be cured?

The Government must look into this matter very seriously. But the
Government is not doing this. The Government is using its power for religious
matters. | condemn these things which the Government is doing. This Bill is

good. You please look into the matter. How your party is damaging in Kerala?
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SHRI P.P. CHAUDHARY: Madam, | extend my thanks to all the Members who
have participated in the discussion of this Bill. Shri Kalyan Banerjee has raised
the issue with respect to the rehabilitation of person who is suffering from such
disease but | would like to make it clear that this disease is a curable one.
Therefore, there is no proposal with the Government to provide rehabilitation
and apart from this, this is a discriminatory provision and to remove this
discriminatory provision from these five acts, this Bill is before this august
House. For rehabilitation, the steps are required to be taken not by the
Government of India but by the various State Governments. So, it is within the
domain and subject matter of the State Government for providing rehabilitation
if they treat it so. So, the Ministry of Health and Department of Social Justice
may be in consultation with these respective State Governments, and can do
these things.

Shri Bhartruhari Mahtab has supported this Bill. | would also like to make
one point clear, to which Shri Kalyan Banerjee has referred, is Section 125 of
the Criminal Procedure Code for providing rehabilitation. There is no time limit.
But there is no such proposal and this is nothing to do with the subject matter
in issue before this august House.

Many other Members have raised many things. Shri Asaduddin Owaisi
has opposed this Bill on the ground that there is no eradiation of leprosy. It is
not a question of eradication. It is a question of curability. The disease is
curable. Apart from this, the Government has taken a decision. In view of the

fact that leprosy is now curable and in view of the various judgements of the
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Supreme Court and High Courts, certain directions were also issued for
reviewing these discriminatory provisions from various enactments and out of
16 enactments, six enactments relate to the Government of India and to our
Ministry. The other enactments relate to other Ministries and to State
Governments. So, they are required to take action. Not only this, the Human
Rights Commission has also given suggestions. The Government of India is
also a signatory to that. In view of this, this Bill is before this august House
and | request the hon. Members to kindly pass this Bill.

N e wewE TS (FARRI-Rigg): A sreder Jeledn, § b
qrerd A AT S A SR o dedr § & $8 AT U waRee f$S g,
...(CTFYT) VAT ARBR A 81 <1fehT 37T Y 8 AT & IR H T H B 9T &,
B Yifcrl 911 §S 81 ... (TIYT) 3D Ueet P8 ARl b Reffeice™ I Faiferd oo
I T.SI3TST gRT fhU U B ... (aeTT) $99b A1 &I, e AR A IS ITH
R & foTU JMTYR HIS DY AR T 21 (ae™)

A e &T: Y& g Haid 8 &l

The question is:

“That the Bill further to amend the Divorce Act, 1869, the
Dissolution of Muslim Marriages Act, 1939, the Special Marriage
Act, 1954, the Hindu Marriage Act, 1955 and the Hindu Adoptions
and Maintenance Act, 1956, be taken into consideration. ”

The motion was adopted.

...(Interruptions)
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HON. SPEAKER: The House shall now take up clause-by-clause consideration
of the Bill.
The question is:
“That clauses 2 to 6 stand part of the Bill. ”
The motion was adopted.

Clauses 2 to 6 were added to the Bill.

Clause 1 Short title and commencement
Amendment made:
Page 1, line 4,--
for “Act, 2018”,
substitute “Act, 2019”. (1)

(Shri P. P. Chaudhary)
HON. SPEAKER: The question is:

“That clause 1, as amended, stand part of the Bill.”

The motion was adopted
Clause 1, as amended, was added to the Bill.
The Enacting Formula and the Long Title were added to the Bill.
... (Interruptions)

HON. SPEAKER: The Minister may now move that the Bill, as amended, be
passed.
SHRI P.P. CHAUDHARY: | beg to move:
“That the Bill, as amended, be passed”.
HON. SPEAKER: The question is:
“That the Bill, as amended, be passed”.

The motion was adopted.
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14 56 hrs
DISCUSSION UNDER RULE 193
Natural calamities in various parts of the country

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, after a long
gap, | am standing here to raise a discussion under Short Duration Discussion
on natural calamities in various parts of the country, particularly in Kerala,
Tamil Nadu and Odisha with special reference to cyclones like Gaja, Titli, etc.
...(Interruptions)

Even now when we deliberate on this subject today about the calamities
that are affecting our sub-continent and also our Eastern Coast, another major
cyclone is also looming large over the Andaman sea. It has started from the
seas of highland and is very menacingly progressing towards the Eastern
Coast. ...(Interruptions)

14 57 hrs
At this stage, Shri Adhir Ranjan Chowdhury and some other hon. Members
went back to their seats.

We do not know which part of our Eastern Coast is going to be affected.
But adequate information needs to be communicated to the respective coastal
districts of coastal States of our country and, accordingly, it is necessary that
adequate measures should be made so that proper steps can be taken for
mitigating the likely devastating areas. ...(Interruptions) The devastation that
was wrought by the cyclone storm, Titli, for instance, was in the month of

October and we are discussing it today. ...(Interruptions)
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HON. SPEAKER: Bhartruhari Mahtab Ji, we will discuss it some other time.

The House stands adjourned to meet again on Tuesday, the g" January,

2019 at 11.00 a.m.
14 58 hrs

The Lok Sabha then adjourned till Eleven of the Clock on Tuesday, January 8,
2019/Pausha 18, 1940 (Saka).




	THE DEPUTY SPEAKER

	PANEL OF CHAIRPERSONS

	The projects are: �1- Hansdiha - Godda �2- Pirpainti - Jasidih �3- Vikramshila - Kateriah bridge at Bateshwarsthan �4- Godda - Pakur �5- Chitra - Basukinath �6- Upliftment of Jasidih station: �(a) washing Pit �(b) Second entry �(c) By-pass �7- New Halts— �(a) Arjun Nagar �(b) Saliya �(c) Dhawatand �8- Madhupur Railway Station development �9- New Trains �(a) Deoghar-Howrah

	(b) Deoghar-Delhi�(c) Daily - Poorva �(d) Three days — Rajdhani —via-Jasidih 

	I, therefore, urge the Government to take immediate steps in this regard. 

	KUMARI SHOBHA KARANDLAJE (UDUPI CHIKMAGALUR): Karnataka’s tremendous tourism potential has not been harnessed fully, compared with other States. The Government should consider giving a boost to tourism development in Karnataka with a special thrust on COASTAL CIRCUIT AND ECO CIRCUIT. 

	The Government may consider preparing a blueprint to improve infrastructure facilities at tourist destinations so as to attract more number of people from all over the globe. I urge the Government to prepare a detailed PLAN OF ACTION for the development of Tourist Places like AGUMBE, KEMMANGUNDI, KUDREMUKH, MAGUNDI, MUTHODI, MULLAYANAGIRI KAUP, MALPE, MARAVANTHE, SURATHKAL (Beach Tourism). The 320-Km long coastline of Karnataka offers great potential for developing beach tourism. 

	I also request the Government to improve or provide basic infrastructure facilities at identified tourist destinations in Karnataka, I also urge the Government to provide CFA to Karnataka for integrated development of theme based tourist circuits and include the same under the SWADESH DARSHAN SCHEME.

	PROF. SAUGATA ROY (DUM DUM): The finalization of National Register of Citizens has put lakhs of Bengali speaking people in great problem. About 40 lakh persons have been excluded and out of this 28 lakh are Hindu Bengalis and 10 lakh are Bengali Muslims. They have been given an extension of time for filing revision petitions. The fear lurks in their mind about their future. 25 Bengali Hindus have committed suicides over their fear regarding their future. In the midst of all this, the government has brought forward the Citizenship Amendment Bill which allows Hindus and other minorities entering from Bangladesh up to December, 2014 a chance to get citizenship in 6 years. Tins has provoked the extremist groups like ULFA to target Hindu Bengalis, 5 Bengali Hindus were killed in Tinsukia by ULFA militants in November.  The government must rethink their approach about the Citizenship Amendment Bill in the light of the above development. 

	SHRI DINESH TRIVEDI (BARRACKPUR): As warned by the Confederation of ATM industry (CATMI), changes in regulatory landscape are making it unviable to operate ATMs leading to forced shutdown of around 2.38 lakh machines in the country by March 2019. This shutdown will not only lead to loss of jobs but also affect financial inclusion severely. As the majority of ATMs likely to be shutdown are in the non-urban areas, this will also affect the beneficiaries of the government subsidiaries. It is also to be noted that the situation has further deteriorated due to additional compliance requirements that call for a huge cost outlay which the service providers are not financially able to meet.  Therefore, I urge the Government to take immediate steps and look into the matter so that the additional cost of compliance can be taken care of in order to prevent the forced ATM shut down. 

	SHRI BHEEMRAO B. PATIL (ZAHEERABAD): At present, in Telangana, the anganwadi teachers are discharging the duties of a teacher. The mini-anganwadi teachers have to attend the duties of a teacher as well as Aaya. Thus, the duties of mini anganwadi teachers are multiple but they are being paid the salary of Aaya only which is very petty and not at all fair. As such their salaries should be increased on par with anganwadi teachers. 




